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BRIEF NOTE IN THE MATTER OF ORIGINAL APPLICATION NO. 220 OF 2023 (WZ)

EARLIER ORIGINAL APPLICATION NO. 718 OF 2023 (PB)

IN THE MATTER OF:

IN RE : NEWS ITEM APPEARING IN THE INDIAN EXPRESS
DT. 30-11-2023 TILED FIRE AT CHEMICAL PLANT
IN SURAT 24 WORKERS INJURED. ... APPLICANT

VERSUS

STATE OF GUJARAT THROUGH THE CHIEF SECRETARY & ORS......RESPONDENTS

BASIC INFORMATION

M/s. Aether Industries is an Synthetic Organic Chemical (i.e. Active Pharmaceuticals
Ingredients (API) & API Intermediate, Research & Development (R & D) Centre along with
Pilot Plant) manufacturing unit located at Plot No. 8203, GIDC — Sachin — 394 230, Ta —
Chorasi, Dist- Surat.

Unit obtained Environment Clearance (EC) from State Level Environment Impact
Assessment Authority (SEIAA), Gujarat on 05/11/2020.

Unit having Consent to Operate/Consolidate Consent and Authorisation (CTO/CC&A) of
the Board, which is valid up to date: 06/04/2028 for the total production quantity: 475
MT/Month. [Copy of CTO/CC&A is attached as “Annexure — 1”]

ABOUT INCIDENT

Fire incident occurred in this unit on dated: 29/11/2023 (@1:30 to 01:45 AM).

The officials of Board and Directorate of Industrial safety and Health (DISH) were on the

site and as per reports, observations are as follows: [Copy of DISH order and Inspection

Report of the Board officials are attached as “Annexure — 2 & 3”]

(1) According to DISH authority report dated: 29/11/2023, Fire incident occurred on 29/11/2023,
@1:45 AM due to leakage of solvent (i.e. Tetra Hydro Furan, Toluene) & water mixer in solvent
recovery tank located at ground floor of Plant No. 2, and 26 workers are injured.

(2) Mr. Nayan Jadav (company representative) informed that, this incident happened around 1:30
AM & it might be due to leakage of the gasket of THF (Tetra Hydro Furan) storage tank
capacity 25 KL. THF leakage create vapour cloud after coming into contact with the air and
took fire after that converted into blast.

(3) THF (Tetra Hydro Furan) tank is located in tank farm area where might be this fire/blast
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affected plant number 02 machinery like recovery tank, pipeline and other machinery which is
located opposite tank farm.

(4) Both plant i.e. tank farm and plant number 2 are affected hence source of fire/blast could not
be verified.

(5) During rescue, 07 dead bodies were found within the affected area (up to dated: 30/11/2023).

(6) During inspection, VOC - 398 PPM and NO; - 0.3 PPM is measured @50 meter away from
incident site using wireless portable multi gas monitor (MultiRAE Lite) handy sampler for VOC
and NO, parameters. Due to high VOC level, incident location could not be accessed and
verified.

(7) Heavy dense smoke emission occurred at the time of fire incident and ambient air quality was

very poor.

ACTIONS TAKEN BY THE BOARD

e Gujarat Pollution Control Board (GPCB) has issued Closure Direction to unit under
section — 31(A) of the Air Act — 1981 with immediate effect and imposed Rs. 50 Lakh
interim Environmental Damage Compensation (EDC) with following directions: [Copy

of issued Closure Direction is attached as “Annexure —4”]

(i) Unit shall comply with DISH direction and submit it’s compliance report.

(ii) To submit safety Audit report & HAZOP study report.

(iii) To collect & dispose generated wastewater, burned/partially burned material
due to fire incident in a scientific manner and submit details.

(iv) Unit shall carry out and submit final environment damage assessment report
from reputed technical institute i.e. NEERI/IIT.

(v) Unit shall not carry out any production activity without prior permission of the

Board.

SUO MOTU TAKEN BY THE HON’BLE NGT (PRINCIPAL BENCH)

e This Hon’ble Tribunal (NGT, PB) has taken suo motu cognizance of an incident of fire
which took place on 29.11.2023 in a chemical plant at Surat on the basis of reporting

of such incident in the newspapers.
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Initially a action taken report had been filed by the Board concerning the incident to

the Hon’ble NGT, PB on 06/12/2023. [Copy of report file by Board to the Hon’ble

NGT (PB) is attached as “Annexure — 5”].

THE MATTER TRANSMITTED TO THE HON’BLE NGT (WESTERN ZONE)

The Hon’ble Tribunal (PB), after perusal of the report, this matter is transmitted to the
Hon’ble NGT, Western Bench. The Hon’ble NGT (WZ) has proceeded with the hearing

of the case and ordered the Board to file an affidavit in reply and to calculate final

amount of compensation.

Further, Board has filed affidavit in reply to the Hon’ble NGT on 14/03/2024. [Copy of

affidavit in reply file by Board to the Hon’ble NGT (PB) is attached as “Annexure —
6”].

The Hon’ble Tribunal, after perusal of the affidavit in reply, ordered the project
proponent (Industry) to obtain report from NEERI within four week’s time period and

ordered GPCB to calculate the final amount of EDC on the NEERI report.

PRESENT STATUS:

Industry has paid Rs. 50 Lakh amount of interim Environmental Damage

Compensation EDC.

Three months trial run revocation issued to the industry on 05/01/2024 (on the basis of
order of The Directorate of Industrial Safety and Health Department) with condition to
carry out 25% production only. [Copy of issued three month trial run Revocation is

attached as “Annexure — 7”]

Industry has been inspected on 12.05.2024 and found complying with the directions

issued by Board. [Copy of Inspection Report of the Board officials are attached as

“Annexure — 8”]

Industry has submitted Environmental Damage Cost Assessment report of CSIR —
National Environmental Engineering Research Institute (NEERI) through E-mail on
25/04/2024 and as per the report final amount of Environmental Damage
Compensation (EDC) due to fire incident is Rs. 11,93,561.7/- [Copy of NEERI Report is

attached as “Annexure — 9”].
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Anne 1
T GUJARAT Pﬁ%TION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

o e e,
T GANDHINAGAR - 382010,
Gupan (T) 079-23232152
“CCA-Amendment”
‘ (No: W-126157)
BY R.P.A.D.
NO: GPCB/CCA-SRT-2000(4)/1D_45359/ Date:
To,

s, Aether Industries Lid.
Plot No: 8203, Sachin GIDC,
Sachin-394230,

Tal; Chorasi, Dist: Surat.

Sub: Amendment in the consolidated consent & Authorization of the Board
Ref: (1) CCA order No: AWH-11897], Dated: 18/06/2012 under various Environmental
Acts/Rules.
(2) This othice Clli-amendment order no: GPCB/CCA-SRT-2000(3)1D-45359/704809,
Dated: 01/03/2023.
(3) Your CCA Amendment Application Inward 1D No: 273363 dated: 16/02/2023,

In exercise of the power conferred under section-25 of the Water (Prevention and Control of
“Pollution) Act-1974, under section-21 of the Air (Prevention and Control of Pollution)Act-1981 and
Authorization under rule 6(2) of the Hazardous and Other Waste (Management and Trans Boundary
Movement) Rules, 2016 & framed under the Environmental (Protection} Act-1986. This Board has
Granted CC&A vide order No. AWH - 118971 issued vide this office letter no: GPCB/CCA-SR1-2000
(2)/11-45359/675486 dated 18/06/2022, valid up to 06/04/2028.

The Board has right to review and amend the conditions of the said CCA order.
The said CCA order is lurther amended as below.

1. “This order shall be read as CCA-Amendment Order No. W-126157 date of issued 08/05/2023
valid up 1o 06/04/2028.

2. T'he consents shall be valid up to 06/04/2028 for use of outlet for the discharge of trade effluent
& emission due 1o operation of indusirial plant for manufaciure of the additional items/products
l.e. Fthylene Chlorohydrin (Group C), p-Hydroxy phenethyl methyl eather (Group ), 3-
Hydroxymethyl-2-methylbiphenyl (Group H), Ternt-Butyl Chloride (Group M}, 5-Chlorovaleryl
Chloride (Group M) which are incorporated with existing products as under:

Pf:(;i‘;:%“ Applicd Total Quantity
Sr. No. Product Name Capacity Quantity {Product Mix)
(MT/Month) {MT/Month) {(MT/Month)
. Research & Development (R & D) Centre
Group A | 1ong with Pilot Plang and Crams Products 10 NIL 10
Group B | Active Pharmaccuticals Intermediates
I | -[2-(2-Flydroxyethoxy)cthyl]piperazine
| MEP Derivatives o 25 NIL 25
2 | -(4-(Z-methoxyethyl)phenoxy)propan-2-ol
Group C | Hydrogénation Derivatives
Secondary amine Derivatives
3 (ZRA3R, 4R, 58)-6-(octylamino)hexane-1,2.3,4,5- 70 NIL 70
pentaol . !
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PE:),:::il‘c"t]iﬁn Appli(':d Total Quant‘ity
Sr. No. Product Name Capacity Quantity (Product Mix)
R ._ | T Monthy | VIMont) | (L Month)
4 (2R, 3R, 4R, 55)-6-(Methylammo)hexane-
1.2.3,4,5-pentaol
s (2R, 3R, 4R, 55)-6-(cthylamino)hexane-1,2,3,4,5-
Cyclohexyl Derivatives .
6 Trans-4-Amino ¢y¢lohexanol '
: 7 Ethylene Chlorohydrin NIL 70 o
~ Group D | Balogenation Derivatives R I
——.....| Benzylbromide Derivatives
8 | #-(bromomethyl)-[1,}'-biphenyl]-2-carbonitrile
I . Naphthogninone Derivatives 20 NIL 20
9 2-chloronaphthalcne- 1,4-dione o
_Group E | Etherification 3 o
. 10 2-(2-(2-Chloro cthoxyethoxy )ethanol __
i I Isopropoxy ethanol )
12 1-{2-Hydroxyethyl) piperazine ( HEP)
_ 13 | 2-Chloro Ethanol {transfer from L.-Group}) 75 NiL 75
14 2-(2-Chloroethoxy) Ethanol (transfer from L-
. Group)
15 | 4-Fluoro-3-phcnoxybenzaldchyde

Specialty Chemicals (Electronic Chemicals, Fragrance & Flavors and Specialty Monomersand Poly

: | mers)

a6 |eecPolyol

: 17 1-{tert-butoxy)-4-chlorobenzene (BPCP)

; 18 Tetrahydro-2H-pyran-2-one

: 19 1-chloro-3-methoxy-2-methylbenzene

_Group G | Heterocyelic Derivatives / Polycyclic Derivative

20 __| 2-Thiophenecarboxylic acid

: 21 2-Thiophenecarbony| chloride

I Furan Derivatives

P2 2,3-dihydro furan

Thiophene Derivatives 40 NIL 40

23 2-(thiophen-2-yhethanamine

24 2-{thiophen-2-yDethanol

Pyran Derivatives
25 3,4-Dihydro-2H-pyran

Group H | OxidatiomDerivatives
20 Isobutylene oxide

40 NIL 40

27 O-tolylbenzonitrile : 40 ML 10
28 p-Hydroxy phenethyl methy| eather NIL 40
20 3-Hydroxymethyl-2-methylbiphenyl NIL 40 o o

Croup | [ \Carboxvlic Acid Derivatives

- Benzonitrile Derivatives
30 4-chlorobenzonitrile 30 NIL 30
i Aryl Acetyl Derivatives

M/s. Acther Industries Ltd, (ID: 45359) Pagc2 of 16




— GUJARAT PgailTION CONTROL BOARD
~ PARYAVARAN BHAVAN, SECTOR 10-A,

Nt N
o]
>\ T GANDHINAGAR - 382010,
GPCB (T) 079-23232152
Existing Applicd Total Quantity
- > Production . .
t 8r. No. Product Name Capacity Quantity (Product Mix)
| (MT/Month) | (WT/Month) (MT/Month)
31 2-Acetvlthiophene
Aryl Acid chloride Derivatives
32 . 3-methoxy-2methyl benzoyl chloride | R
i Group J | Basic Aromatic Intermediates
33 | 2-methyl-3-phenylbenzyl alcohol | 25 | NIL | 25

Group K | Chiral Resolution Derivatives
34 . Remdesivir Inlermediate ( REM-5)
35 7-bromopyrrolo[2,1-1][1.2.4)ttiazin-4-amine 5 NIL 5
36 (3R 4R.5R)-3.4-bis(benzyloxy)-3-

. ((benzyloxy)methyldihydrofuran-2(3H)-one

| Group 1. Ethylene Oxide an I[sobutylene Intermediates

Alkyl Ethylene Oxide Derivatives

37 Hydroxynovaldiamine
38 . Z-Acetylbutyrolactone
39 2-(Ethylamino)cthanol 75 NIL 75

Aryl Ethylene Oxide Derivatives
40 4 - (2 - methoxycthyl)phenol

41 4 - {2 - hydroxyethyl)phenol
Gr;[up Organomecttalic Chemistry Derivatives (Grignard, Lithiation, Coupling)

42 tert-Buty] chloroacetate
_ Biaryl Derivatives
43 4'-methyl-2-cyanobiphenyl

44 2.4-Difluorobiphenyl 20 NIL
Styrene Derivalives 20
435 4-vinylphenyl acetate
46 [ -chloro-4-vinylbenzene
47 Tert-Butyl Chioride NIL 20
48 5-Chlorovaleryl Chloride NIL 20
Total 475 475
MT/Month MT/Month

SUBJECT TO THE FOLLOWING CONDITIONS:

I.  Unit shall provide online Continuous Monitoering System (QCEMS) for emission
muonitoring and strictly comply with their undertaking dated: 28/07/2022
Il Applicant shall comply with conditions of Environment Clearance granted by SE1AA
no: SEIAAGUNEC/S(N/1324/2020, dated: 05/11/2020.

I1l. All the) other conditions of issued CCA vide letter No. GPCB/CCA-SRT-
200002)Y/1D_4535%/675486 on dated: 18/06/2022, validity 06/04/2028 shall remain
unchanged in this CCA-Amendment, You arc directed (0 comply with these
conditions.

1V. . VIndustry shall manage Solid YWastes generaied from industrial activilices as per Solid
Wasle Managemeni Rules-2016 (solid waste as defined in Rule-3(46)).
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As per provisions of rule 18 of solid waste management rules -2016 you are directed to
make an arrangement in uiilities 1o replace at lcast five (5%) of your solid fucls
requirement by refused derived fuels.

To do retrofitting at D.G Set for emission control and unit shall submit compliance
with respect o Board circular No GPCR/Air Aciion -G3(1) (E) /599145/, dated:

27/08/2021 in the matter of NGT O.A. No. 681/2018.

CONDITIONS UNDER THE WATER ACT:

Source of water: Sachin Motified Area Authority.

The quantity of the fresh water consumption for indusirial purpose shall not exceed 760
KI./Day.

The quantity of the water consumption for domestic purpase shall not execed 36 K1./[ay.

The quantity of the industrial effluent to be generated from the manufacturing process and
other ancillary industrial operations shall not exceed 189 KIL./Day.

Dilute steam wasicwater is treated in primary trecaiment followcd by SBT (Soil Bio
Technology} treatment and treated effluent is sent to CETP of GECI., Sachin for Turther
treatment through designated tanker.

Low COID strcam wastewater after treatment in the scparate primary ETP & it will be feed
into RO Plant. RO permeate will be reused while RO reject wastewater will be send to
Common MEE facility ol M/s. Detox India Pvt. Lid. till M/s. MEPPL will install MEE for the
treatment of industrial effluent of Member Industry Once M/s. MEPPI, will install MEE. we
will send our concentrate effluent to M/s, MEPPL. for the treatment/ in house MEE and MVR,
Caoncentrated stream wastewater is given primary treatment and feed into MEE and MVR or
sent to common MEL facility of Detax India Pvt. Lid. till MEPPL. will install MEJ: once
MEPPL will install MEL=, Unit will send effluent to MEPPI. for treatment. Unit has provided
in house MEE/MVR with solvent stripper and ATFD. High COD (concentrated) stream
wastewater is senf to common MEE facility of Detox India Pvt. Lid. till MEPPL will install
MEE once MEPPL will install MEE, unit will send effluent to MEPPL. for treatment through
tankers.

The quantity of the domestic waste water {(Sewage) shall not exceed 16 KL/Day.

Domestic efTluent shall be disposed off through septic tank/soak pit system.

The applicant shall operate effluent ireatment system efficiently so that diluted effluent stream
from the industrial unit shall conform to the CETP inlet nonms mentioned below however the
final discharge of treated effluent from CETP shall adhere to the prescribed standards for
CETP of M/s. Globe Enviro care Ltd. (GECL).

PARAMETERS CETP NORMS
ptl 6.5TO8.S
Temperature 40°C
Colour {pt.co.scale) in units 100 units
Suspended Solids 300 mg/L |
Oiland Grease 10 mgfl,
Phenolic Compounds 1 mg/l.
Sulphides 2mg/L |
Ammonical Nitrogen 50 mg/LL
Total Chremium 2 mg/L.
Hexavelent Chromium 0.1 mg/l.
BOD (5 days at 20°C) 1200 mg/L. |
COD 3000 mg/L.
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Total Dissolved Solids 2100 mg/L |
Copper 3 mg/l. |
Nickel 3 mg/L.
Zinc 5 mg/L
Lead 0.1 mg/L

The final treated effluent confirming 1o the above standards shall be fully conveyed into
CETP of M/s. Globe Enviro care Ltd, (GECL) through underground drainage system of
GECL & in no case effluent shall be discharged in to Environment by any means.

3.12  In casc of failure of CETP, applicant shall have to treat the trade cffluent of their unit fully so
as to achieve the quality of the treated effluent from their industrial premises as per the GPCB
norms mentioned below:-

PARAMETERS GPCB NORMS

pH 65TO 8.5

Temperature o 40°C

Suspended Solids ] } 100 mg/L

Oil and Grease 10 mg/L |

Total Dissolved Solids o 2100 mg/L |

Phenolic Compounds 1 mg/L

Sulphides 2 0mg/L

Ammonical Nitrogen 50 mg/L

Total Chromium 2 mg/L

Hexavelent Chromium 0.1 mg/L |

BOD (5 days at 20°C) 30 mg/1.

COD 100 mg/l.

Chlorides 600 mg/L.

. Sulphate 1000 mg/L.
OR

The applicant shall cither stop or curtail its production activilies if the effluent is not
adequately treated by the CETP of GECL to conform to the standards gpecified by G.P.C.B.

3.13  The applicant shall be responsible for conveyance of entire treated effluent to the CETP of
M/s, GECL & due care shzall be taken to avoid any leaskage or spillage of effluent during
conveyance of treated cffluent through drain.

3.14  Unit shall provide flow meters at inlet & outlet of ETP & maintain its record.

3.15 The applicant shall inform renewal/termination of CETP membership well in advance to
GPCB.

3.16 The applicant shall be>required to make storage facilities to siore the primary treated effluent
for at least 48 hours by previding acid proof brick lined impervious tanks/HDPE tanks.

3.17 The applicant shall.make fixed arrangement for loading the effluent after primary treatment Lo
the CETP. The anit shall not keep any by-pass line or system or loose or flexible pipe line for
discharging effTuent into the underground drainage sysiem of GECL.

3.18 Leachate from the hazardous solid waste, if any shall also be connecled into a collection tank
throughJeachate collection facilities and shall be conveyed along with industrial effluent 1o
the CETP of GECL.

3.19 Maghnetic flow meters shall be installed at the inlet & outlet of effluent collectien tanks/ETP
10'measure the guanlity of ¢clMuent discharging in to underground drainage system of GECL.

3.20-CThe entire quantily of industrial effluent shall have to be conveyed by GECL. In ne
circumstances the efTuent either treated or untreated shall be discharged anywhere else.

M/s. Aether Industries Lid. (ID: 45359) Page Sof 16
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3.21 Disposal system for storm water shall be provided separately. In no ¢ircumstances storm
water shall be mixed with the industrial etfluent.

GLECL member unit have to modify / tmprove performance of existing Effluent treatment
facililies for efficiency & adequacy in order to comply with prescribed in let standards.

The applicant shall keep accurate records of quantity of production of cach product, quantity
of water consumption, quantity of effluent generated and consumption of electricity on day to
day basis and required to submit the complicd record of one month 10 GPCB & GECIL on or
before fifth day of the suceeeding month.

In case of shut-down of plant for more than three days for any reason, the GLCL unit member
shall intimate to GECL authority & GPCB well 1n advance for the better operation &
management of CE'TP.

The authorized representative of GECL may have right of entry al any time {or the purpose of
inspection and monitoring the effluent collection facilities/1°1P (if required) of the applicant.
If the GECLL authorily terminates the membership of the applicant for CE'TP, the GECL.
member unit shall have to close down the manufactuting activitics/industrial operation of the
process plant immediately until the GECI. membership is resumed.

The applicant shail put up at the entrance a board displaying GIICl.l. membership number &
date of joining of GLECL., the name of unit, particulars of the products/ process and the name
of proprietor/partners /directors of the unit and the electricily consumer number as on the
record of GSECL.

3.22

323

324

325

326

4. CONDITIONS UNDER THE AIR ACT:

4.1 The following shall be used as fuel in fuel in Steam Boiler, Thermo Pack, and D.G. Sets.

SrNo. | Utility Ful | Quantity _
1 Steam Boiler (4 MT/Hr) Natural Gas 3180 m*/1r
2 Steam Boiler (12 MT/Hr) Natural Gas 1060 m*/Hr
Natural Gas 24 m'/Hr
3 Thermopack (400 U) OR OR
LDO 40 Litcrs/Hr,
Natural Gus 24 m'/Hr
4 Thermopack (400 U) OR OR
LDO 40 Liters/Ur.
5 Thermopack (600 U) Natural Gas 90 m*Ir
6 Thermopack (600 UJ) Natural (ias 90 m*MHr
7 Thermopack (1000 U) Natural Gas 150 m'/Hr
] D.G.Scts (2250 KVA ©2) Diesel 450 Lit/Ir
4.2 The applicant shall install and operate air pollution control system in order 1o achieve norms
prescribed Norms
4.3 The fluoe gas emission through stack attached to Steam Boiler. Therme Pack, and D.G. Sets shall

conform to the following standards.

: Stack | o .
&I:?ck Stack attached to | height in Parameter i l crn:||s§|ble
o i Limit
Steam Boiler 36 Particulate Matter | 150 mg/Nm’ |
I (4 MT/Hr) (Common 80, 100 ppm
Stack) NO, ' S0 ppm

M/s. Acther Industries Led. (1D: 45359) Page 6 of 16
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. Steam Boiler Particulate Matter | 150 mg/NM’ ]
2 (12 MT/Hr) 30 SO, 100 ppm
NO, 50 ppm
. Particulate Matter 150 mg/Nm’
3 ”}f{gg"gﬁ“ 30 $0, 100 ppm
NO, 50 ppm
Thermopack Particulate Matter | 150 mg/Nm’
4 (400 U) 30 SO, 1900 ppm
NO, 50 ppm
Thermopack Particulate Matter | 150 mg/Nm’
3 (600 ) 30 50, 100 ppm
NO, . 50ppm
Thermopack Particulatc Mattcr | 150 mg/Nm’
6 (600 U) 30 50, 100 ppm
NO, 50 ppm
Thermopack Particulate Matter | 150 mg/Nm’
7 (1000 U) 30 SO, {00 ppm
o NO, 50 ppm
D. G, Set Particulate Matter | 150 mg/Nm’
8 Stand By 11 S0, 100 ppm
(2250KVA) | | No, | 50ppm
D. G. Sct Particulate Matter | 150 mg/Nm’
9 Stand By 11 SO, 100 ppm
(2250 KVA) NO, 50 ppm

4.4 The process emission through various stack / vent Reaction vessel shall confirm to the following

standards:

. Stack L . .

Stack Stack L Air Pollution Control Permissible
heightin Parameters . .
No. attached to System Limii
| Meter

Water Scrubber HCI, 20 mg/Nmf
l. Reaclors 15 followed by Alkali 50,, 40 mg/ij
Scrubber Hi3¢ 30 mg/Nm”
- Water Scrubber HCl, 20 mg/Nm’
2. Reactors L5 followed by Alkali 50, 40 mg/Nmf
Scrubber HB3r 30 mg/Nm”
Water Scrubber HCI, 20 mg/Nm’
3. Reactors 15 followed by Alkali 50,, 40 mg/Nm’
Scrubber 11Br 30 mg/Nm’

4.5 Applicant, shall comply with National Ambient Air Quality Standards notified by Central
Pollution Control Beard, New Delhi time to time under the provision of the Environment
(Protection) Act-1986 for all the parameters. The concentration of all parameters in the ambient
aib-within the premises of the industry and a distance of 10 meters from the sources (other than
the stack/vent) shall not exceed than the permissible limit.

2
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Par: ‘ Permissible Limit (pg/m’) |
aramelers . Annual |24 Hrs Average I

| Particulate Matier-10 (PM,) 60 100 |
Particulate Matter- 25 (PMg) [ a0 T 60
50, 50 ) 80 —
NO, 40 T 80 |

4.6 The applicant shall provide portheles, tadder, platform ctc at chimney(s) for monitoring the air
emissions and thc same shall be open for tnspection tofand for use of Board’s stalf. The
chimney(s) vents attached to various scurces of emission shall be designed by numbers such as
S-1, 8-2, cic. and these shall be painted/ displayed 1o tacilitate identification.

4,7 The industry shall take adequate measures for control of noisc levels Trom ils own sources within
the premises so as 1o maintain ambient air quality standards in respect of noise 10 less than 75 di3
(A) during day time and 70 dI3 {A) during night time. Daytime is reckoned in between 6 a.m. and
10 p.m. and nightiimc is reckoned between 10 pn. and ¢ aan.

5. 10.G. Sets Conditions:

The D. G. Sei shall have acoustic enclosure and shall comply with the standards specified at sr.
no. 95 of Schedule-l of the rule-3 of E.P. Rules - 1986 and Noisc pollution level as per the Air
Act- 1981,

D. G. Set Standards:

a.

=

o

The fluc gas emission through stack attached to . G. Sets shall conform 1o the lollowing
standards.

The minimum height of stack to be provided with cach of the generator set shall be il h +
0.2 (KVA)Y'?, where 11 = Total stack height in meter. h = height of the building in meters
where or by the side of which the generator set is installed.

Noise from DG set shall be controlled by providing an acoustic enclosure or by treating the
room acouslically, at the users end.

The acoustic enclosure or acoustic treatment of the room shall be designed for minimum 23
dB (A) inseriton loss or for meeting the ambient noise standards, whichever is on the higher
side (if the actual ambient noise is on the higher side, it may be possible to check the
performance of ‘the acoustic enclosure / acouslic trealment. under such circumstances the
performance may be checked for noise reduction up 1o aciual ambicnt noise level preferably,
in the night ime). The measurement for insertion [0ss may be done at different points at 0.5
m from the acoustic enclosure/room, and the averaged.

The T0.G set shall be provided with proper exhaust muffler with insertion loss of minimum
25WdB (A).

All efforis shall be made to bring down the noise level due to the D. G. Sct, outside the
premises, within the ambient noise requirements by proper sitling and control measures.
[nstatlation of a [>. (. Sets must be strictly in compliance wilh the recommendations of the
D. G. Set manufacturet.

A proper routine and preventive maintenance procedure for the I3, (5. Set shouid be set and
followed in consultation with the DG Sets manufacture which would help prevent noisc
Jevels of the DG Set firom deteriorating with use.

M/s. Acther Industries Ltd. (ID: 45359) Page 8 of 16
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6. AUTHORIZATION as per HAZARDOQUS AND OTHER WASTE (MANAGEMENT AND
TRANSBOUNDARY) RULES, 2016 Form-2 |See rule 6 (2)|
I‘’rom the grant of autherization for occupier or operator handling Hazardous waste

6.1 Authorizations order No: W-126 157 of Issue: 08/05/2023.
6.2 M/s. Aether Industries Limited is hereby granted an authorization to operate facility for
following havardous wastes on the premises situated at_Plot No: 8203, Sachin GIDC

Sachin-394230, Tal: Chorasi, IDist: Surat.

:: Waste Quantity Sg::g;{:;” Facility
. Collection, Storage, Transportation and
TP Sludge | 250 MT/Year send 10 1SDF site
Collection, Sworage, Transpertation and
send to M/s. Recveling Solutions Pyt
Ltd. (RSPI.) for Co-Processing / sell to
1. M/s. Shyam Sizers
Mixed Solvents 240 MT7Y ear 2. Mfs. Squa‘rc‘Petroﬁeld Pvt. Lad.
353 3. Om organics
4. KP industries
5. Rhythem Chemicals Pvi. Ltd.
6. Darshan Chemicals Pvt. Lid.
f 7. Nandani Chemicals
Serubber Rload 8395 K1/Year Collection and send to ETP for further
treatment
Sewage Sludge 3.6 MT/Year Coilected and reused as manure activity
600 MT/Y car Collection, Storage, Transportation and
(In case of Scnt gsend 1o ISDF site of M{s. Saurastra
to CMLEE) Enviro Projects Pvt. Ltd. for Secured
- or Land Filling or other register TSDF Site
MEE Salt 600 MT/Month 353 a. Mifs, Detox [ndia Pv%. Ltd.
(In cascof b. Mfs. Safe Enviro Pvt. Ltd.
Operate own le. M/s. Bharuch Enviro Infrastructure
MEE) © PwL Ltd
. Collection, Storage, Transportation and
2 Used Qil L.02 MT/Ycar 5.1 v gent 1o registered recycler / reuse as a
lubricant
Discarded Collection, ‘ :‘Sloragc. 'I‘ranspon'cltiof'n .and
3 | containers / bags 96 M /Y car 331 sendlt_o regisiered recycler £ send back o
/ liners / Barrels - supprier
| Collection, Siorage. Transportation and
send to RSPIL. 1 and RSPL. 2, Panoii for
Co-processing / send to TSDF site of
- o . . /s, Saurastra Envire Projects Pvt. [ad. /
4 Process Shudge 376 MT/Ycar 28.1 - MYs. Green gene Enviro Protection and
Infra  Structure Pvt. Ltd. For co-
processing & 1o TSDF site for Sceured
Land Filling
_ 5 | =Spent Catalyst 372 MT/Year 28.2 Recovered and Reused in to Process ot
Mys. Aether Industries Ltd. {(ID: 45359) Page9of 16
LY
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Collection, Storage, Transportation anc
send to regeneration unit i.e. M/s. Lvoni
Catalyst India Pvt. l.ud.

Recovered and Reused in 1o Process or
Collection, Storage, Transperiation and
sent and send 10 TSDIY site for Secured !

Raney Nickel 26.4 MT/Ycar 282 [ i . o
.and  Filling/  Regencration  unit i,
Evonick Catalyst India Pvt. Lad. Or Mis.
. | Om Balaji Inorgo Metal Pwt. L. :
I Collection, Sloragc lrdnsportatlon aud:
| send to RSPL | and RSPL 2, Panoli for
' Co-processing  or  sert  fo coment
industries for co processing i.c. Ultratech
Cement ltd Rajula, Shree Cement Lid..
Karnataka or M/s Shree Raiput Cement
Distillation - e Plant, (A Unit of Shree Cement Limited), |
6 Residue 2436 M17Year 203 Bhatapfara. ot Mfs. Dalmia Cement
Limited / send to Green gene Lavieo |
Protcetion and Infra Structure Pvt 1id., !
Rajasthan or Incinerable Sie ic M, i
Saurastra  Lnviro  Projects Pyt Lid.:
Bharuch Enviro Infrastructure Pvt, Iad.
B Or other register CHWTSDF site. U
Collection, Storage, Transportation and
send 10 TSDF site of M/s. Saurasira :
. NaCl Salt 2998 MT/Y car B2040 Poviro Projects Pvi. Lid, for Sccmcd;
Land Filling |
1. M/s. Delox India Pvi. Ltd. !
2. Ms. Sale Fnviro Pvi, [Ad. o
g Spcnt[ICl 660 MT/Year B15 Collection, Storage, reused in to same
A i | group of produet.
Sodium 180 MT/Year B23 Collection, Storage, reused in to same
9 hfulpha'tc (géroll]ip ?fp_milllct - — -
agnesium ollection. Storage. Transportation an
______ Sulphate | "(’__M_'."_n'}‘ffr____ PP send 1o TSDF site
“Collection, Storage, Transportation and
- Scll to authorized end user
" 1. M/s Shyam Sizers
- 2. MVYs. Square Petrofield Pyt ftd.
10 Mix Fractions 2448 MT/Y ear D3 3. Om organics
- 4. KP industrics
5. Rhythem Chemicals Pvt. Lid.
6. Darshan Chemicals Pyt Lid.
7. Nandani Chemicals ]
2-Chlorocthoxy 48 MI/Y car 28 6 ICollccllon Storage. reused in to same
ethanol B process _
T 4,4-pilnetllyl 384 MT/Year 23 6 Collection, Storage, reused in to same
Bipheny! Drocess ) ]
Phenol 456 MT/Year 286 Collection, Siorage, reused in to same

process ..

M/s. Aether Industries Lid. (ID: 45359)
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T™MS

60 MT/Year

Collcction, Storage, reused in to same
process

286

TMSOH

3IT2 MY ear

8.6 Collection, Storage, reused in to same
’ process

‘I'rimethyl borate

48 MY car

28.6 Collection, Sterage, reused in to same

benzyl chloride

204 MT/Y car

28.% process

N-
Ethyldiethanola
ming

228 MY ear

Collection, Storage, reused in (o same
process

286

Spent Solvent

Piperazine

3468 MT/Year

Collection, Storage, reused in to same
Process

Toluene

16248 M'T/Y ear

Collection, Storage, Transporlation and
reused in 1o Process / Sell to authorized
end user

b/s Shyam Sizers

M/s. Square Petroficld Pvt, Ltd.

M/s. Shivam Organics

(Jm organics

Darshan Chemicals Pvt. [td.
Nandani Chemicals

Maa Krupa Distributors

Rhythem Chemicals Pvt. Ltd.

28.6

RS AW -

Methanol

25632 MT/Year

Col]ccllon, Storage, Transpertation and
reused in 10 Process / Sell to authorized
end user

M/s Shyam Sizers

M/s. Square Petrofield Pvt. Litd,

Om organics

KP industries

M/s. Shivam Organics

M/s. Acquire Chemicals

Rhythem Chemicals Pwvt, Lid.
Darshan Chemicals Pvt. Ltd.
Nandani Chemicals

]0 M/s. Maa Krupa Distributors

28.6

000NN W —

IPA

9108 MT/Year

Collection, Storage, Transportation and
reused in Lo Process / Sell to authorized
cnd user

M/s Shyam Sizers

M/s. Square Petrofield Pvt. Ltd.

Om organics

KP industries

M/s. Shivam Organics

M/s. Acquire Chemicals

Rhythem Chemicals Pvi. Ltd.
Darshan Chemicals Pvt. Lid.
Nandani Chemicals

10 M/s. Maa Krupa Distributors

28.6

Woe S R —

8280 MT/Y car

28.6 Collection, Sperage, reused in to same

M/s. Acther Industries Lid. (ID: 45359)

Page 11 of 16

Clean Gujarat Green Gujarat
Website : hitps://gpcb.gujarat.gov.in




642

process/ Sell to authorized end user
Rhythem Chemicals Pvt. Lid.

MFG

2292 M'l/Year 28.6

Collection, Storage, reused in 1o samg

Proccss

MCB

0072 MT/Year 28.6

Collection, Storage, reused in to same
proccss

THF

Ehtyl Acetate

A B A

24552 MT/Y ear 28.6

Collection, Storage. Transportation and
reused in to Process / Sell to authorized
end user

M/s Shyam Sizers

M/s, Square Petroficld Pvi. 1.1d.

Om organics

KP industrics

M/s. Shivam Organics

M/s. Acquire Chemicals

Rhythem Chemicals Pvt. Lid.
Darshan Chemicals Pvt, Ld.

. Nandani Chemicals

10. M/s. Maa Krupa Distributors.

792 MT/Year 286

Collection, Storage. Transportation and
reused in to Process / Sell to authorized
eod user

M/s Shyam Sizers

M/s, Square Petrofield Pvi. 1.1d.

Om organics

KP industries

M/s. Shivam Organics

M/s. Acquire Chemicals

Rhythem Chemicals Pvt. Lid.
Darshan Chemicals Pwt. 1.td.

. Nandani Chemicals

10, M/s, Maa Krupa Distributors

2090 M O A R W

[Icxanc

Acctic Acid

312 MT/Ycar 28.6

72 MT/Ycar

Colleetion, Slorage, Transportation and
reused in to Process / Scll to authorized
end user

1. M/s Shyam Sizers
2. Omorganics
Collection, Storage, recused in to same
group of product.

MDC

1356 MT/Ycar 286

Collection, Storage. Transportation and
reused in to Process ¢ Sell 1w authorized
end uscr

M/s Shyam Sizers

M/s. Squarc Petrofield Pvt. Lid.

Om organics

KPP industrics

M/s. Shivam Organics

M/s. Acquirc Chenticals

Rhythem Chemicals Pvt. Lid.

NN AR~

M/s. Acther Industries Lid. {1D: 45359)
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9. Nandani Chemicals
10. M/s. Maa Krupa Distributors

DME

228 M1 Year 28.6

Collection, Storage, Transportation and
reused in to Process / Sell to authorized

end user

1. M/s Shyam Sizers

M/s. Square Petrofield Pvi. Ltd.
Om organics

KP industries

M/s. Shivam Organics

M/s. Acquire Chemicals
Rhythem Chemicals Pvt, Lid.
Darshan Chemicals Pvt. Lid.
. Nandani Chemicals

10. M/s. Maa Krupa Distributors

000 N R

Ethanol

228 MT/Year 286

Collection, Storage, Transportation and
reused in to Process / Sell to authorized

end user

1. M/s Shyam Sizers

2. M/fs. Square Petrofield Pvt. Lid.
3. Om organics

4. KP indusiries

5. M/s. Shivam Organics

6. M/s, Acquire Chemicals

7. Rhythem Chemicals Pvt. Ltd.
8. Darshan Chemicals Pv1. Lid.
9. Nandani Chemicals

10. M/s. Maa Krupa Distributors

6.3 The authorization shall be valid vp w 06/04/2028.

6.4 The authorization is subject to the conditions stated below and such other conditions as may be

specified in the rules from time to time under the Environment (Protection) Act-1986.

6.5 The authorization is granted 10 operate a Tacility for collection, siorage within factory premises
ransportation and ultimate disposal of Hazardous wastes as per condition no.5.2 to the
industry having valid CCA of this Board,

7. TERMS AND CONDITIONS OF AUTHORISATION:

7.1 The applicant shall comply with the provisions of the Environment (Profection} Act-1986

and the ru

7.2 The authorization ofits renewal shall be produced for inspection a1 the request of an officer
authorized by the Gujarat Pollution Control Beard.

7.3 The persons_anthorized shall not rent, lend, sell, and transfer or otherwise transport the
hazardous,wastes without obtaining prior permission of the Gujarat Pollution Control

Board.

7.4 Any anauthorized change in personnel, equipment or working conditions as mentioned in
theduthorization order by the persons authorized shall constitute a beach of this

les made there under.

authorization,

M/s. Aether Industries Lid. (11): 45359)
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7.5

7.6

7.7

7.8

7.9

7.10

7.11

7.15

7.16

717

7.18

7.19

7.20

M/s. Acther Industries Ltd. (11); 45359)
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The person autherized shall implement Emergency Response Procedure (ERP) for which
this authorization is being granted considering all site specific possible scenarios such as
NPICSL larges, lcakages, firc ctc. and their possible impacts and also carry out mock drill in
this regard at regular interval of time;

The person authorized shall comply with the previsions outlined in the Central Pollution
Control Board guidelines on ““Implementing Liabiiitics for Lnvironmental Damages due to
1Tandling and Disposal of [Hazardous Wastes and Penalty™”

It is the duty of the authorized person to take prior permission of the Gujarat Pollution
Control Board to close down the facility.

An application for the renewal of an authorization shall be madce as laid down in rules 6(2)
under Hazardous Waste and Other Waste Rules, 2016.

The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation.

The record of consumption and fate of the imported hazardous and other wastes shall be
maintained.

The hazardous and other wasics which gets generated during recycling or reuse or recovery
or pre-processing or utilization of imported hazardous or other wasies shall be treated and
disposed of as per specilic conditions of authorization.

The importer or exporter shall bear the cost of import or export and mitigation of damages il
any,

Any other conditions for compliance as per the Guidclines issued by the Ministry of
Envirenment, Forest and Climate Change or Central Pollution Control Board from time to
time.

The waste gencrator shall be totally responsible for {i.e. collection. storage, wransportation
and ultimate disposal} the wastes gencrated.

Records of waste generation, its management and annual return shall be submitted to
Gujarat Pollution Control Board in Form-4 by 30" day of Junc of every year [or the
preceding period April 1o March.

In casc of any accident, details of the same shall be submitted on Torm-11 to Gujarat
Pollution Control Board.

As per “Public Liability Insurance Act-91” company shall get Insurance Policy, if
applicable.

Empty drums and ‘containers of toxic and hazard matcrial shall be treated as per guideline
published for “Management & [Handling of discarded containers™. Records of the same shall
be maintained and forwarded to Gujarat Pollution Control Board regularly.

In case of transport of hazardous wastes to a facility for (i.c. trcatment, storage and disposal)
existing'in a Staic other than the Siae where hazardous wasles are generated, the occupier
shall-obtain ‘No Objection Certificate” from the State Pollution Controt Beard or Committee
of\the concemed State of Union Territory Administration where the facility exists.

Unit shall take all concerete measures 1o show tangible results in waste generation, reduction.
avoidance, reuse and recycle. Actions taken in this regard shall be submiited within three
months and also along with Ferm-4.

Page 14 0T 16
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7.21 Industry shall have to display the relevant information with regards 10 hazardous wasie as
indicated in the Hon. Supreme Court’s Order in W.P. No.657 of 1995 dated 14" October,
2003.

7.22 Industry shall have to display on-line data outside the main factory gate with regard 10
quantity and nature of hazardous chemicals being handled in the plant, including wastewater
and air emissions and solid hazardous wastes gencrated within the factory premises.

8. GENERAIL CONDITIONS:;

8.  Any change in personnel, equipment or working conditions as mentioned in the consents
form/order should immediately be intimated te this Board.

8.2 Applicant shall also comply with the general conditions given in annexure [,

8.3  Whenever due to accident or other unforeseen act or ever, such emissions occur or is
apprehended to occur in excess of standards laid down such information shall be forthwith
reporied to Board, concerned Police Station, Office of Directorate of Health Service,
Department of Explosives, Inspectorate of Factories and local body.

8.4 In case of failure of pollution control cquipments, the production process connected to it
shall be stopped. Remedial actions/measures shall be implemented immediately to bring
entire situation normal.

8.5  The Environmental Management Unit/Cell shall be setup to ensure implementation on and
monitoring of cnvironmental safeguards and other conditions stipulated by statutory
authoritics. The Environmental Management Cell/Unit shall directly report to the Chief
Iixecutive of the organization and shall work as a focal point for internalizing environmental
issucs. These cells/units also coordinate the exercise of environmental audit and preparation
of environmental statements.

8.6 The Lnvironmental audit shall be carried out yearly and the environmental statements
pertaining to the previous year shall be submitting to this State Board latest by 30th
September every year.

8.7 The Board reserves the right to review and/or revoke the consent and/or make variations in
the conditions, which the Board deems, fit in accordance with Section 27 of the Act.

8.8 In case of change of ownership/management the name and address of the new owncrs/
partners/directors/proprictot should immediately be inlimated 1o the Board.

8.9 Industry shall have to display the relevant information with regard to hazardous waste as
indicated in the Hon, Supreme order in w.p. no. 657 of 1995 dated 14™ October 2003.

9. SPECIFIC CONDITIONS:

9.1  The authorized -actual user of hazardous and other wastes shall maintain records of
hazardous and other wastes purchased in a passbook issued by the State Pollution Control
Board along with the authorization.

9.2  Handlingover of the hazardous and other wastes 1o the authorized actual user shall be only
after making the entry in the passhook of the actual user.

0.3 In case of rencwal of authorization, a self-certified compliance report in respect of effluent,
emission standards and the conditions specified in the authorization for hazardous and other
wastes shall be submitted (o SPCB.
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9.4 The occupicr of the [acility shall comply Standard operating procedure/guidelines published
by MOET&CC or CPCB or GPCB from time to time.

9.5 Unit shall comply provisions of I>--Waste Management Rules-2016.

66 The dispusal of lHarardous Waste shall be carried oul as per the waste Management
hicrarchy.

97 The occupicrs of lacilitics shall not store the hazardous and other wasles for a period not
excecding nincty days. Prior permission of the Board shall be obtained for extension of the
storage period.

9.8  The occupicr shall maintain the records of generation, sale, storage. transport, recycling, co
processing and disposal ol hazardous waste and make avaitable during the inspection.

9.9  The transportation of the hazardous waste shall be carried ot in GFS maounied dedicated
vehicles,

10. The condilions of the earlier issued CCA order No: AWH-118%71 shall be supersede by this
CCA — Amcndment order.

For and on behalf of
Gujarat Pollution Contrql Board

(M. R. Macwana)
Unit Head, Surat

M/s. Acther Industries Lid, (ID: 45359) Page 16 0f 16
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02/12/2023, 11:41 An neXU I’e = ail pcb-sura@gujarat.gov.in
Reg. - Accident occurred at M/s. Aeqwer Industries Ltd., Sachin GIDC
(PCB ID: 45359)

Dr. Jignasa D Oza(GoG-GPCB Dept.)

Thu 30-11-2023 05:33 PM

To:Unit Head Surat (GoG-GPCB Dept.) <uh-gpcb-sura@gujarat.gov.in>;

CcNext to Unit Head Surat (GoG-GPCB Dept.) <nuh-gpcb-sura@gujarat.gov.in>;

@ 3 attachments (2 MB)

Accident Report Aether.pdf; DISH Report.pdf; NEI.pdf;

Dear Sir,

In connection to the accident occurred at M/s. Aether Industries Ltd., Sachin GIDC (PCB ID: 45359), as
per record verification, presence of 07 workers were not verified. Afterword, as per telephonic order
given by District Magistrate; off site emergency team has inspected the site and during rescue 07 dead
bodies were found within the affected area which were sent for forensic post mortem at civil hospital,
surat for further investigation.

Investigation report of FSL and Post Mortem Reports are awaited.

Looking to the condition of case, Heavy dense smoke emission occurred at the time of fire incident
and ambient air quality was very poor i.e. high to severe at the time of fire incidence.

DISH Report, NEI attached herewith.

Recommendation : Strict action may be initiated.

Thanking You,

(Dr Jignasa Oza)

Regional Officer,

Gujarat Pollution Control Board

Plot No: 11 - 12/2, 3

GIDC PANDESARA,

SURAT-394221

Phone: (0261) 2891696,

E-mail : ro-gpch-sura@gujarat.gov.in

https://webmail.gujarat.gov.in/owa/#path=/mail 11
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*Accident Report*

Name and Address

Aether Industries Ltd., (GPCB ID- 45359),
Plot No. 8203, Sachin GIDC, Tal : Chorasi, Dist. Surat

Time of incident :

@ 01:30AM 29/11/2023.

Time of Inspection :

11:50 AM, 29/11/2023.

Inspection team :

C.C. Hadia, SSA, B.C. Gosai, AEE

Reason :

yet not identified

Injury :

24 human injured (as informed by contacted person)

Casualty :

Nil at the time of inspection

Environment al issue :

Heavy dense smoke emission occurred at the time of fire/blast incident
and ambient air quality was severe at the time of fire/blast incidence.

Pollution level
monitoring :

Unit has used respective fire extinguisher for controlling fire and
leachate is collected in ETP collection. During visit one water sample is
collected from ETP collection tank.

During visit VOC — 398 PPM and NO2-0.3 PPM is measured @ 50 meter
away from incident site.

Observations :

This unit is visited with reference to telephonic message regarding

incident.

Unit has valid CCA up to 06/04/2028.

During visit unit is found not in operation.

Contacted person Mr. Nayan Jadav inform that this incident
happened around 1:30 am.

On further inquiry he has informed that it might due to leakage of
the gasket of THF (Tetra Hydro Furan) storage tank capacity 25 KL.
THF leakage create vapour cloud after coming into contact with
the air and took fire after that converted into blast.

Contacted person inform that THF (Tetra Hydro Furan) tank is
located in tank farm area where might be this fire/blast affected
plant number 02 machinery like recovery tank, pipeline and other
machinery which is located opposite tank farm. During visit VOC
—398 PPM and NO2-0.3 PPM is measured @ 50 meter away from
incident site. Due to high VOC level other information could not
be verified.

Contacted person has not aware about source of fire/blast and
casualty/injured hence instructed to submit detailed investigation
report with necessary documents.

Contacted person inform that total 24 nos of workers are injured
and admitted to hospital.

DISH and FSL investigation is going on hence reason of fire/blast
is yet not identified.

Both plant i.e. tank farm and plant number 2 are affected hence
source of fire/blast could not be verified.

DISH has issued closure direction to Mr. Rohan A. Desai, Aether
Industries Ltd vide letter no.

suUis /A6 7l el /Y 312 /90U1 /2023 R¢/14/R0%3

(Copy attached herewith).

As per DISH report of dated 29/11/2023 submitted by unit,
incident happened around 01:45 AM on plant no. 02 ground floor.
Solvent recovery tank bottom valve flange was leaked which was
filled with tetra hydro furan, toluene, water has created vapour
cloud after coming in contact with air and took fire and finally
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converted into blast. This fire/blast affected plant number 02 and
tank farm area.

e Mr. B. D. Gohil, AEE, Mr. N.M. Kavar, SO, Dr. J.D. Oza, Regional
Officer has visited this unit for rescue purpose as part of off site
emergency response team as per the intimation from SDM and
details are sent through email.

During visit below mentioned written instruction are issued to the unit.
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. GUJARAT Pﬁ@TlON CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,

T 17 GANDHINAGAR - 382010,
L |/ 4
| (T) 079-23232152

BY R.P.A.D.

CLOSURE DIRECTION UNDER SECTION 31(A) OF THE AIR (PREVENTION AND
CONTROL OF POLLUTION) ACT - 1981 [HEREINAFTER REFERRED TO AS THE “AIR
ACT”] AS AMENDED FROM TIME TO TIME

WHEREAS you are having an industrial plant namely M/s. Aether Industries Ltd. located at Plot No:
8203, Sachin GIDC, Sachin - 394230, Tal: Chorasi, Dist: Surat.

AND WHEREAS the Gujarat Pollution Control Board has granted Consolidated Consent and
Authorization (CC & A) under the provisions of the Environmental Acts/Rules by its Consent Order
No. AWH-118971 & W-126157 which is valid up to 06/04/2028.

AND WHEREAS, during the inspection of your industrial plant on 30/11/2023 (10:45 AM) under
Section-24 of the Air Act by the authorized officers of the Board with reference to Fire Incident
occurred on dated: 29/11/2023 (@ 01:50 AM) following non-compliances was observed:

1. According to DISH authority report dated: 29/11/2023, Fire Incident occurred on 29/11/2023,
@1:50 AM due to leakage of solvent (i.e. Tetra Hydro Furan, Toluene) & water mixer in
solvent recovery tank located at ground floor of Plant No. 2, and 26 workers are injured.

2. Mr. Nayan Jadav (company representative) informed that, this incident happened around 1:30
AM & it might be due to leakage of the gasket of THF (Tetra Hydro Furan) storage tank
capacity 25 KL. THF leakage create vapour cloud after coming into contact with the air and
took fire after that converted into blast.

3. THF (Tetra Hydro Furan) tank is located in tank farm area where might be this fire/blast
affected plant number 02 machinery like recovery tank, pipeline and other machinery which is
located opposite tank farm.

4. Both plant i.e. tank farm and plant number 2 are affected hence source of fire/blast could not

be verified.

During rescue 07 dead bodies were found within the affected area.

6. During visit, VOC-398 PPM and NO,-0.3 PPM is measured @50 meter away from incident
site. Due to high VOC level other information could not be verified.

7. Heavy dense smoke emission occurred at the time of fire incident and ambient air quality was

Very poor.

g

AND WHEREAS Industry has submitted following representation/request on dated: 30/11/2023.

a. To submit the compliance of DISH directions as suggested in DISH report and for the same
required repairing / removing some equipment’s, electric cable work in effected arca, which
required power.

b. Unit having many solvent in storage tank and it need to be stored under Nitrogen which
requires power in nifrogen generate plant.

c. Unit having Ethylene Oxide in storage tank which has to be stored under chilled condition,
required chilling plant, hence need Power to operate such plant.

d. Certain dismantle work has to be carried out for safety purpose which required power.

UNDER THE GIRCUMSTANCES, I, Dr. S. N. Agravat, Unit Head, Surat of Gujarat Pollution
Control Boardis directed to issue the directions under Section — 31A of The Air (Prevention and
Control of Pollution) Act-1981 as under:

I. This order shall be effective with immediate effect.
M/s. Aether Industries Ltd. (ID: 45359) Page 1 of 2
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I. Unit shall comply with DISH direction and submit it’s compliance report.
[1I. To submit safety Audit report & HAZOP study report.
IV. To collect & dispose generated wastewater, burned/partially burned material due to fire incident
in a scientific manner and submit details.
V. Unit shall carry out and submit final environment damage assessment report from reputed
technical institute i.e. NEERI/IIT, as per the latest guideline of CPCB/Hon’ble NGT directions.
VI. Unit shall not carry out any production activity without prior permission of the Board.

Pay Rs. 50 Lakh as Interim Environment Damage Compensation through your online XGN
Portal.

Details regarding action taken in this regard shall be communicated on following mail especially with
UTR No.

1) uh-gpcb-sura@gujarat.gov.in

2) nuh-gpcb-accS@gujarat.gov.in

3) nuh-gpcb-sura@gujarat.gov.in
If the above directions are not complied, you are liable for prosecution under Section 37 of the Air

(Prevention and Control of Pollution) Act-1981 which provides punishment with imprisonment for a
term not less than one year and six months and may extend to six years and with fine.

If any person aggrieved by the aforesaid direction, you may file an appeal under Section 31 of
the Air (Prevention and Control of Pollution) Act, 1981 before Appellate Authority (Forests &
Environment Department, Government of Gujarat) within thirty days from the date of this order.

This order is issued after approval of competent authority.
For and on behalf of

Gujarat Pollution Control Board,
oMy, nd

N. Agravat)
Head, Surat

NO: GPCB/CCA-SRT-2000(5)/1D_45359/ Date:
To:

M/s. Aether Industries Ltd.

Plot No: 8203, Sachin GIDC,

Sachin - 394230,

Tal: Chorasi, Dist: Surat.

M/s. Aether Industries Ltd. (ID: 45359) Page 2 of 2
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ACTION TAKEN REPORT (ATR) IN THE MATTER OF ORIGINAL APPLICATION NO. 718 OF 2023

NEWS ITEM APPERARING IN THE INDIAN EXPRESS DATED 30.11.2023 ENTITLED

“FIRE AT CHEMICAL PLANT IN SURAT 24 WORKERS INJURED”

BASIC INFORMATION

M/s. Aether Industries is an Synthetic Organic Chemical (i.e. Active Pharmaceuticals
Ingredients (API) & API Intermediate, Research & Development (R & D) Centre along with
Pilot Plant) manufacturing unit located at Plot No. 8203, GIDC — Sachin — 394 230, Ta —
Chorasi, Dist- Surat.

Unit obtained Environment Clearance (EC) from State Level Environment Impact
Assessment Authority (SEIAA), Gujarat on 05/11/2020.

Unit having Consent to Operate/Consolidate Consent and Authorisation (CTO/CC&A) of
the Board, which is valid up to date: 06/04/2028 for the total production quantity: 475
MT/Month. [Copy of CTO/CC&A is attached as “Annexure — A”]

There is no any previous legal action against to this unit.

ABOUT INCIDENT

Fire incident occurred in this unit on dated: 29/11/2023 (@1:30 to 01:45 AM).

The officials of Board and Directorate of Industrial safety and Health (DISH) were on the

site and as per reports, observations are as follows: [Copy of DISH order and Inspection

Report of the Board officials are attached as “Annexure — B & C”]

(1) According to DISH authority report dated: 29/11/2023, Fire incident occurred on
29/11/2023, @1:45 AM due to leakage of solvent (i.e. Tetra Hydro Furan, Toluene) &
water mixer in solvent recovery tank located at ground floor of Plant No. 2, and 26
workers are injured.

(2) Mr. Nayan Jadav (company representative) informed that, this incident happened
around 1:30 AM & it might be due to leakage of the gasket of THF (Tetra Hydro Furan)
storage tank capacity 25 KL. THF leakage create vapour cloud after coming into contact
with the air and took fire after that converted into blast.

(3) THF (Tetra Hydro Furan) tank is located in tank farm area where might be this
fire/blast affected plant number 02 machinery like recovery tank, pipeline and other

machinery which is located opposite tank farm.

Page 1 of 27
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(4) Both plant i.e. tank farm and plant number 2 are affected hence source of fire/blast
could not be verified.

(5) During rescue, 07 dead bodies were found within the affected area (up to dated:
30/11/2023).

(6) During inspection, VOC - 398 PPM and NO, - 0.3 PPM is measured @50 meter away
from incident site using wireless portable multi gas monitor (MultiRAE Lite) handy
sampler for VOC and NO, parameters. Due to high VOC level, incident location could
not be accessed and verified.

(7) Heavy dense smoke emission occurred at the time of fire incident and ambient air

quality was very poor.

ACTIONS TAKEN BY THE BOARD

e Gujarat Pollution Control Board (GPCB) has issued Closure Direction to unit under
section — 31(A) of the Air Act — 1981 with immediate effect and imposed Rs. 50 Lakh
interim Environmental Damage Compensation (EDC) with following directions: [Copy

of issued Closure Direction is attached as “Annexure — D”]

(i) Unit shall comply with DISH direction and submit it’s compliance report.

(i) To submit safety Audit report & HAZOP study report.

(iii) To collect & dispose generated wastewater, burned/partially burned material due to
fire incident in a scientific manner and submit details.

(iv) Unit shall carry out and submit final environment damage assessment report from
reputed technical institute i.e. NEERI/IIT.

(v) Unit shall not carry out any production activity without prior permission of the

Board.

PRESENT STATUS:

e The District Collector & Magistrate, Surat, constituted a Joint Committee of (1)
Directorate of Industrial safety and Health (DISH), (2) Chief Fire Officer, Surat
Municipal Corporation (SMC), Surat, (3) Regional Officer, GPCB, Surat, (4) Police

Inspector, Sachin GIDC, Surat and their investigation is going on.

Page 2 of 27



Annexu

— GUJARAT PéLeq.%TION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

o e e,
T GANDHINAGAR - 382010,
Gupan (T) 079-23232152
“CCA-Amendment”
‘ (No: W-126157)
BY R.P.A.D.
NO: GPCB/CCA-SRT-2000(4)/1D_45359/ Date:
To,

s, Aether Industries Lid.
Plot No: 8203, Sachin GIDC,
Sachin-394230,

Tal; Chorasi, Dist: Surat.

Sub: Amendment in the consolidated consent & Authorization of the Board
Ref: (1) CCA order No: AWH-11897], Dated: 18/06/2012 under various Environmental
Acts/Rules.
(2) This othice Clli-amendment order no: GPCB/CCA-SRT-2000(3)1D-45359/704809,
Dated: 01/03/2023.
(3) Your CCA Amendment Application Inward 1D No: 273363 dated: 16/02/2023,

In exercise of the power conferred under section-25 of the Water (Prevention and Control of
“Pollution) Act-1974, under section-21 of the Air (Prevention and Control of Pollution)Act-1981 and
Authorization under rule 6(2) of the Hazardous and Other Waste (Management and Trans Boundary
Movement) Rules, 2016 & framed under the Environmental (Protection} Act-1986. This Board has
Granted CC&A vide order No. AWH - 118971 issued vide this office letter no: GPCB/CCA-SR1-2000
(2)/11-45359/675486 dated 18/06/2022, valid up to 06/04/2028.

The Board has right to review and amend the conditions of the said CCA order.
The said CCA order is lurther amended as below.

1. “This order shall be read as CCA-Amendment Order No. W-126157 date of issued 08/05/2023
valid up 1o 06/04/2028.

2. T'he consents shall be valid up to 06/04/2028 for use of outlet for the discharge of trade effluent
& emission due 1o operation of indusirial plant for manufaciure of the additional items/products
l.e. Fthylene Chlorohydrin (Group C), p-Hydroxy phenethyl methyl eather (Group ), 3-
Hydroxymethyl-2-methylbiphenyl (Group H), Ternt-Butyl Chloride (Group M}, 5-Chlorovaleryl
Chloride (Group M) which are incorporated with existing products as under:

Pf:(;i‘;:%“ Applicd Total Quantity
Sr. No. Product Name Capacity Quantity {Product Mix)
(MT/Month) {MT/Month) {(MT/Month)
. Research & Development (R & D) Centre
Group A | 1ong with Pilot Plang and Crams Products 10 NIL 10
Group B | Active Pharmaccuticals Intermediates
I | -[2-(2-Flydroxyethoxy)cthyl]piperazine
| MEP Derivatives o 25 NIL 25
2 | -(4-(Z-methoxyethyl)phenoxy)propan-2-ol
Group C | Hydrogénation Derivatives
Secondary amine Derivatives
3 (ZRA3R, 4R, 58)-6-(octylamino)hexane-1,2.3,4,5- 70 NIL 70
pentaol . !

M/s. Acther Industrics Ltd. (11): 45359) W Page 1 of 16
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PE:),:::il‘c"t]iﬁn Appli(':d Total Quant‘ity
Sr. No. Product Name Capacity Quantity (Product Mix)
B ._ | MT/Monty | MIMont) | (T¥onth)
4 (2R, 3R, 4R, 58)-6-(Methylaminojhexane-
1.2.3,4,5-pentaol
s (2R, 3R, 4R, 5S)-6-(cthylamino)hexane-1,2,3 /4,5
Cyclohexyl Derivatives .
6 Trans-4-Amino ¢y¢lohexanol '
: 7 Ethylene Chlorohydrin NIL 70 o
~ Group D | Balogenation Derivatives R I
.| Benzylbromide Derivatives
8 | #-(bromomethyl)-[1,}'-biphenyl]-2-carbonitrile
I . Naphthogninone Derivatives 20 NIL 20
0 2-chloronaphthalene- 1 ,4-dione o
_Group E | Etherification 3 .
. 10 2-(2-(2-Chloro cthoxyethoxy )ethanol __
i I Isopropoxy ethanol )
12 1-{2-Hydroxyethyl) piperazine ( HEP)
_ 13 | 2-Chloro Ethanol {transfer from L.-Group}) 75 NiL 75
14 2-(2-Chloroethoxy) Ethanol (transfer from L-
Group)
15 | 4-Fluore-3-phenoxybenzaldchyde N R
Group F Specialty Chemicals (Electronic Chemicals, Fragrance & Flavors and Specialty Monomersand Poly
_| mers) - S
16 | PPCPolyol
17 1-{tert-butoxy)-4-chlorobenzene (BPCP) 40 NIL 40 |
; 18 Tetrahydro-2H-pyran-2-one §
:_ 19 1-chloro-3-methoxy-2-methylbenzene s
Group G | Heterocyclic Derivatives / Polycyelic Derivative L
.20 __| 2-Thiophenecarboxylic acid ]
L 21 2-Thiophenecarbony| chloride
I Furan Derivatives
P2 2,3-dihydro furan
Thiophene Derivatives 40 NIL 40
23 2-(thiophen-2-yhethanamine
24 2-{thiophen-2-yDethanol
Pyran Derivatives
25 3,4-Dihydro-2H-pyran
Group H | OxidatiomDerivatives
20 Isobutylene oxide
27 O-tolylbenzonitrile 40 NIL 10
28 p-Hydroxy phenethyl methy| eather NIL 40
29 3-Hydroxymethyl-2-methylbiphenyl NIL 40
Croup | [ \Carboxvlic Acid Derivatives o o
: Benzonitrile Derivatives )
30 4-chlorobenzonitrile 30 NIL 30
i Aryl Acetyl Derivatives ~
M/s. Acther Industries Ltd, (ID: 45359) Pagc2 of 16
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— GUJARAT Pgl..q_q.lTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,

b
> T GANDHINAGAR - 382010,

GPCB (T) 079-23232152

v 8r. No.

Existing
Production
Capacity
(MT/Month)

Applicd Total Quantity
Quantity (Product Mix)
{MT/Month) {MT/Month)

Product Name

31

| 2-Acetylthiophene

Aryl Acid chloride Derivatives

32

. 3-methoxy-2methyl benzeyl chloride

Group J | Basic Aromatic Intermediates

33

2=mcthyl-3-phenylbenzyl alcohol | 235 | NIL I 235

'Group_K | Chiral Resolution Derivatives

34

. Remdesivir Inlermediate ( REM-5)

35

7-bromopyrrolo[2,1-1][1.2.4]itiazin-4-amine 5 NIL 5

36

(3R 4R.5R)-3.4-bis(benzyloxy)-3-
. ((benzyloxy)methyDdihydrefuran-2(3H)-one

.__Ethylene Oxide an Isobutylene Intermediates

| Group ]

Alkyl Ethylene Oxide Derivatives

37 Hydroxynovaldiamine
38 . Z-Acetylbutyrolactone
19 2-(Ethylamino)cthanol 75 NIL 75
Aryl Ethylene Oxide Derivatives
40 4 - (2 - methoxycthyl)phenol
41 4 - {2 - hydroxyethyl)phenol
Gr:dup Organomecttalic Chemistry Derivatives (Grignard, Lithiation, Coupling)
42 tert-Buty] chloroacetate
o Biaryl Derivatives
43 4'-methyl-2-cyanobiphenyl
44 24-Difluorobipheny]l 20 NIL
Styrene Derivalives 20
435 4-vinylphenyl acetate
46 [ -chloro-4-vinylbenzene
47 Tert-Butyl Chioride NIL 20
48 5-Chlorovaleryl Chloride NIL 20
Total 475 475
MT/Month MT/Month

SUBJECT TO THE FOLLOWING CONDITIONS:

I.  Unit shall provide online Continuous Monitoering System (QCEMS) for emission
muonitoring and strictly comply with their undertaking dated: 28/07/2022
Il Applicant shall comply with conditions of Environment Clearance granted by SE1AA
no: SEIAAGUNEC/S(N/1324/2020, dated: 05/11/2020.

I1l. All the) other conditions of issued CCA vide letter No. GPCB/CCA-SRT-
200002)Y/1D_4535%/675486 on dated: 18/06/2022, validity 06/04/2028 shall remain
unchanged in this CCA-Amendment, You arc directed (0 comply with these
conditions.

1V. . VIndustry shall manage Solid YWastes generaied from industrial activilices as per Solid
Wasle Managemeni Rules-2016 (solid waste as defined in Rule-3(46)).
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V.  As per provisions of rule 18 of solid waste management rules -2016 you are directed to
make an arrangement in uiilities 1o replace at lcast five (5%) of your solid fucls
requirement by refused derived fuels.

V1.  To do retrofitting at .G Set for emission contrel and unit shall submit compliance
with respect o Board circular No GPCR/Air Aciion -G3(1) (E) /599145/, dated:
27/08/2021 in the matter of NGT O.A. No. 681/2018.

3. CONDITIONS UNDER THE WATER ACT:

3.1 Source of water: Sachin Notified Area Authority.

32 The quantity of the fresh water consumption for indusirial purpose shall not exceed 760
KI./Day.

3.3 The quantity of the water consumption for domestic purpase shall not exceed 36 Kl./[Yay.

34 The quantity of the industrial effluent to be generated from the manufacturing process and
other ancillary industrial operations shall not exceed 189 KIL./Day.

35  Dilute steam wasicwater is treated in primary treaiment followcd by SBT (Soil Bio
Technology} treatment and treated effluent is sent to CETP of GECI., Sachin for Turther
treatment through designated tanker.

3.6 Low COID strcam wastewater after treatment in the scparate primary ETP & it will be feed
into RO Plant. RO permeate will be reused while RO reject wastewater will be send to
Common MEE facility ol M/s. Detox India Pvt. Lid. till M/s. MEPPL will install MEE for the
treatment of industrial effluent of Member Industry Once M/s. MEPPI, will install MEE. we
will send our concentrate effluent to M/s, MEPPL. for the treatment/ in house MEE and MVR,

3.7 Concentrated stream wastewater is given primary treatment and feed into MEE and MVR or
sent to common MEL facility of Detax India Pvt. Lid. till MEPPL. will install MEJ: once
MEPPL will install MEL=, Unit will send effluent to MEPPI. for treatment. Unit has provided
in house MEE/MVR with solvent stripper and ATFD. High COD (concentrated) stream
wastewater is senf to common MEE facility of Detox India Pvt. Lid. till MEPPL will install
MEE once MEPPL will install MEE, unit will send effluent to MEPPL. for treatment through
tankers.

3. The quantity of the domestic waste water {(Sewage) shall not exceed 16 KL/Day.

39  Domestic effluent shall be disposed off through septic tank/soak pit system.

3.10  The applicant shall operate effluent treatment system efficiently so that diluted effluent stream
from the industrial unit shall conform to the CETP inlet nonms mentioned below however the
final discharge of treated effluent from CETP shall adhere to the prescribed standards for
CETP of M/s. Globe Enviro care Ltd. (GECL).

PARAMETERS CETP NORMS
ptl 65TOERS
Temperature 40°C
Colour {pt.co.scale) in units 100 units
Suspended Solids 300 mg/L |
Oiland Grease 10 mg/t.
Phenolic Compounds 1 mg/L
Sulphides 2 mg/L
Aminonical Nitrogen 30 mg/L
Total Chremium 2 mg/L.
Hexavelent Chromium 0.1 mg/l.
BOD (5 days at 20°C) 1200 mg/L. |
COD 3000 mg/L

M/s. Aether Industries Lid. (ID: 45359) Page 4 of 16
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Total Dissolved Solids 2100 mg/L |
Copper 3 mg/l. |
Nickel 3 mg/L.
Zinc 5 mg/L
Lead 0.1 mg/L

The final treated effluent confirming 1o the above standards shall be fully conveyed into
CETP of M/s. Globe Enviro care Ltd, (GECL) through underground drainage system of
GECL & in no case effluent shall be discharged in to Environment by any means.

3.12  In casc of failure of CETP, applicant shall have to treat the trade cffluent of their unit fully so
as to achieve the quality of the treated effluent from their industrial premises as per the GPCB
norms mentioned below:-

PARAMETERS GPCB NORMS

pH 65TO 8.5

Temperature o 40°C

Suspended Solids ] } 100 mg/L

Oil and Grease 10 mg/L |

Total Dissolved Solids o 2100 mg/L |

Phenolic Compounds 1 mg/L

Sulphides 2 0mg/L

Ammonical Nitrogen 50 mg/L

Total Chromium 2 mg/L

Hexavelent Chromium 0.1 mg/L |

BOD (5 days at 20°C) 30 mg/1.

COD 100 mg/l.

Chlorides 600 mg/L.

. Sulphate 1000 mg/L.
OR

The applicant shall cither stop or curtail its production activilies if the effluent is not
adequately treated by the CETP of GECL to conform to the standards gpecified by G.P.C.B.

3.13  The applicant shall be responsible for conveyance of entire treated effluent to the CETP of
M/s, GECL & due care shzall be taken to avoid any leaskage or spillage of effluent during
conveyance of treated cffluent through drain.

3.14  Unit shall provide flow meters at inlet & outlet of ETP & maintain its record.

3.15 The applicant shall inform renewal/termination of CETP membership well in advance to
GPCB.

3.16 The applicant shall be>required to make storage facilities to siore the primary treated effluent
for at least 48 hours by previding acid proof brick lined impervious tanks/HDPE tanks.

3.17 The applicant shall.make fixed arrangement for loading the effluent after primary treatment Lo
the CETP. The anit shall not keep any by-pass line or system or loose or flexible pipe line for
discharging effTuent into the underground drainage sysiem of GECL.

3.18 Leachate from the hazardous solid waste, if any shall also be connecled into a collection tank
throughJeachate collection facilities and shall be conveyed along with industrial effluent 1o
the CETP of GECL.

3.19 Maghnetic flow meters shall be installed at the inlet & outlet of effluent collectien tanks/ETP
10'measure the guanlity of ¢clMuent discharging in to underground drainage system of GECL.

3.20-CThe entire quantily of industrial effluent shall have to be conveyed by GECL. In ne
circumstances the efTuent either treated or untreated shall be discharged anywhere else.

M/s. Aether Industries Lid. (ID: 45359) Page Sof 16
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3.21 Disposal system for storm water shall be provided separately. In no ¢ircumstances storm
water shall be mixed with the industrial etfluent.

GLECL member unit have to modify / tmprove performance of existing Effluent treatment
facililies for efficiency & adequacy in order to comply with prescribed in let standards.

The applicant shall keep accurate records of quantity of production of cach product, quantity
of water consumption, quantity of effluent generated and consumption of electricity on day to
day basis and required to submit the complicd record of one month 10 GPCB & GECIL on or
before fifth day of the suceeeding month.

In case of shut-down of plant for more than three days for any reason, the GLCL unit member
shall intimate to GECL authority & GPCB well 1n advance for the better operation &
management of CE'TP.

The authorized representative of GECL may have right of entry al any time {or the purpose of
inspection and monitoring the effluent collection facilities/1°1P (if required) of the applicant.
If the GECLL authorily terminates the membership of the applicant for CE'TP, the GECL.
member unit shall have to close down the manufactuting activitics/industrial operation of the
process plant immediately until the GECI. membership is resumed.

The applicant shail put up at the entrance a board displaying GIICl.l. membership number &
date of joining of GLECL., the name of unit, particulars of the products/ process and the name
of proprietor/partners /directors of the unit and the electricily consumer number as on the
record of GSECL.

3.22

323

324

325

326

4. CONDITIONS UNDER THE AIR ACT:

4.1 The following shall be used as fuel in fuel in Steam Boiler, Thermo Pack, and D.G. Sets.

SrNo. | Utility Ful | Quantity _
1 Steam Boiler (4 MT/Hr) Natural Gas 3180 m*/1r
2 Steam Boiler (12 MT/Hr) Natural Gas 1060 m*/Hr
Natural Gas 24 m'/Hr
3 Thermopack (400 U) OR OR
LDO 40 Litcrs/Hr,
Natural Gus 24 m'/Hr
4 Thermopack (400 U) OR OR
LDO 40 Liters/Ur.
5 Thermopack (600 U) Natural Gas 90 m*Ir
6 Thermopack (600 UJ) Natural (ias 90 m*MHr
7 Thermopack (1000 U) Natural Gas 150 m'/Hr
] D.G.Scts (2250 KVA ©2) Diesel 450 Lit/Ir
4.2 The applicant shall install and operate air pollution control system in order 1o achieve norms
prescribed Norms
4.3 The fluoe gas emission through stack attached to Steam Boiler. Therme Pack, and D.G. Sets shall

conform to the following standards.

: Stack | o .
&I:?ck Stack attached to | height in Parameter i l crn:||s§|ble
o i Limit
Steam Boiler 36 Particulate Matter | 150 mg/Nm’ |
I (4 MT/Hr) (Common 80, 100 ppm
Stack) NO, ' S0 ppm
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. Steam Boiler Particulate Matter | 150 mg/NM’ ]
2 (12 MT/Hr) 30 SO, 100 ppm
NO, 50 ppm
. Particulate Matter 150 mg/Nm’
3 ”}f{gg"gﬁ“ 30 $0, 100 ppm
NO, 50 ppm
Thermopack Particulate Matter | 150 mg/Nm’
4 (400 U) 30 SO, 1900 ppm
NO, 50 ppm
Thermopack Particulate Matter | 150 mg/Nm’
3 (600 ) 30 50, 100 ppm
NO, . 50ppm
Thermopack Particulatc Mattcr | 150 mg/Nm’
6 (600 U) 30 50, 100 ppm
NO, 50 ppm
Thermopack Particulate Matter | 150 mg/Nm’
7 (1000 U) 30 SO, {00 ppm
o NO, 50 ppm
D. G, Set Particulate Matter | 150 mg/Nm’
8 Stand By 11 S0, 100 ppm
(2250KVA) | | No, | 50ppm
D. G. Sct Particulate Matter | 150 mg/Nm’
9 Stand By 11 SO, 100 ppm
(2250 KVA) NO, 50 ppm

4.4 The process emission through various stack / vent Reaction vessel shall confirm to the following

standards:

. Stack L . .

Stack Stack L Air Pollution Control Permissible
heightin Parameters . .
No. attached to System Limii
| Meter

Water Scrubber HCI, 20 mg/Nmf
l. Reaclors 15 followed by Alkali 50,, 40 mg/ij
Scrubber Hi3¢ 30 mg/Nm”
- Water Scrubber HCl, 20 mg/Nm’
2. Reactors L5 followed by Alkali 50, 40 mg/Nmf
Scrubber HB3r 30 mg/Nm”
Water Scrubber HCI, 20 mg/Nm’
3. Reactors 15 followed by Alkali 50,, 40 mg/Nm’
Scrubber 11Br 30 mg/Nm’

4.5 Applicant, shall comply with National Ambient Air Quality Standards notified by Central
Pollution Control Beard, New Delhi time to time under the provision of the Environment
(Protection) Act-1986 for all the parameters. The concentration of all parameters in the ambient
aib-within the premises of the industry and a distance of 10 meters from the sources (other than
the stack/vent) shall not exceed than the permissible limit.

2
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Par: ‘ Permissible Limit (pg/m’) |
aramelers . Annual |24 Hrs Average I

| Particulate Matier-10 (PM,) 60 100 |
Particulate Matter- 25 (PMg) [ a0 T 60
50, 50 ) 80 —
NO, 40 T 80 |

4.6 The applicant shall provide portheles, tadder, platform ctc at chimney(s) for monitoring the air
emissions and thc same shall be open for tnspection tofand for use of Board’s stalf. The
chimney(s) vents attached to various scurces of emission shall be designed by numbers such as
S-1, 8-2, cic. and these shall be painted/ displayed 1o tacilitate identification.

4,7 The industry shall take adequate measures for control of noisc levels Trom ils own sources within
the premises so as 1o maintain ambient air quality standards in respect of noise 10 less than 75 di3
(A) during day time and 70 dI3 {A) during night time. Daytime is reckoned in between 6 a.m. and
10 p.m. and nightiimc is reckoned between 10 pn. and ¢ aan.

5. 10.G. Sets Conditions:

The D. G. Sei shall have acoustic enclosure and shall comply with the standards specified at sr.
no. 95 of Schedule-l of the rule-3 of E.P. Rules - 1986 and Noisc pollution level as per the Air
Act- 1981,

D. G. Set Standards:

a.

=

o

The fluc gas emission through stack attached to . G. Sets shall conform 1o the lollowing
standards.

The minimum height of stack to be provided with cach of the generator set shall be il h +
0.2 (KVA)Y'?, where 11 = Total stack height in meter. h = height of the building in meters
where or by the side of which the generator set is installed.

Noise from DG set shall be controlled by providing an acoustic enclosure or by treating the
room acouslically, at the users end.

The acoustic enclosure or acoustic treatment of the room shall be designed for minimum 23
dB (A) inseriton loss or for meeting the ambient noise standards, whichever is on the higher
side (if the actual ambient noise is on the higher side, it may be possible to check the
performance of ‘the acoustic enclosure / acouslic trealment. under such circumstances the
performance may be checked for noise reduction up 1o aciual ambicnt noise level preferably,
in the night ime). The measurement for insertion [0ss may be done at different points at 0.5
m from the acoustic enclosure/room, and the averaged.

The T0.G set shall be provided with proper exhaust muffler with insertion loss of minimum
25WdB (A).

All efforis shall be made to bring down the noise level due to the D. G. Sct, outside the
premises, within the ambient noise requirements by proper sitling and control measures.
[nstatlation of a [>. (. Sets must be strictly in compliance wilh the recommendations of the
D. G. Set manufacturet.

A proper routine and preventive maintenance procedure for the I3, (5. Set shouid be set and
followed in consultation with the DG Sets manufacture which would help prevent noisc
Jevels of the DG Set firom deteriorating with use.

M/s. Acther Industries Ltd. (ID: 45359) Page 8 of 16
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6. AUTHORIZATION as per HAZARDOQUS AND OTHER WASTE (MANAGEMENT AND
TRANSBOUNDARY) RULES, 2016 Form-2 |See rule 6 (2)|
I‘’rom the grant of autherization for occupier or operator handling Hazardous waste

6.1 Authorizations order No: W-126 157 of Issue: 08/05/2023.
6.2 M/s. Aether Industries Limited is hereby granted an authorization to operate facility for
following havardous wastes on the premises situated at_Plot No: 8203, Sachin GIDC

Sachin-394230, Tal: Chorasi, IDist: Surat.

:: Waste Quantity Sg::g;{:;” Facility
. Collection, Storage, Transportation and
TP Sludge | 250 MT/Year send 10 1SDF site
Collection, Sworage, Transpertation and
send to M/s. Recveling Solutions Pyt
Ltd. (RSPI.) for Co-Processing / sell to
1. M/s. Shyam Sizers
Mixed Solvents 240 MT7Y ear 2. Mfs. Squa‘rc‘Petroﬁeld Pvt. Lad.
353 3. Om organics
4. KP industries
5. Rhythem Chemicals Pvi. Ltd.
6. Darshan Chemicals Pvt. Lid.
f 7. Nandani Chemicals
Serubber Rload 8395 K1/Year Collection and send to ETP for further
treatment
Sewage Sludge 3.6 MT/Year Coilected and reused as manure activity
600 MT/Y car Collection, Storage, Transportation and
(In case of Scnt gsend 1o ISDF site of M{s. Saurastra
to CMLEE) Enviro Projects Pvt. Ltd. for Secured
- or Land Filling or other register TSDF Site
MEE Salt 600 MT/Month 353 a. Mifs, Detox [ndia Pv%. Ltd.
(In cascof b. Mfs. Safe Enviro Pvt. Ltd.
Operate own le. M/s. Bharuch Enviro Infrastructure
MEE) © PwL Ltd
. Collection, Storage, Transportation and
2 Used Qil L.02 MT/Ycar 5.1 v gent 1o registered recycler / reuse as a
lubricant
Discarded Collection, ‘ :‘Sloragc. 'I‘ranspon'cltiof'n .and
3 | containers / bags 96 M /Y car 331 sendlt_o regisiered recycler £ send back o
/ liners / Barrels - supprier
| Collection, Siorage. Transportation and
send to RSPIL. 1 and RSPL. 2, Panoii for
Co-processing / send to TSDF site of
- o . . /s, Saurastra Envire Projects Pvt. [ad. /
4 Process Shudge 376 MT/Ycar 28.1 - MYs. Green gene Enviro Protection and
Infra  Structure Pvt. Ltd. For co-
processing & 1o TSDF site for Sceured
Land Filling
_ 5 | =Spent Catalyst 372 MT/Year 28.2 Recovered and Reused in to Process ot
Mys. Aether Industries Ltd. {(ID: 45359) Page9of 16
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, Collectton, Storage, 'T'ransportation an
: send to regeneration unit i.e. M/s. Lvoni
Catalyst India Pvt. | ld___________
Recovered and Reused in 10 Process or
Collection, Storage, Transperiation and
Raney Nickel 26.4 MT/Ycar 282 :[:cm andl_S«?md to TSDI Si!c _[br SFCUTCd |
.and  Filling/  Regencration  unit i,
Evonick Catalyst India Pvt. Lad. Or Mis.
. B | Om Balaji Inorgo Metal Pwt. L. :
I Collection, Sloragc lrdnsportatlon aud:
| send to RSPL | and RSPL 2, Panoli for
' Co-processing  or  sert  fo coment
industries for co processing i.c. Ultratech
Cement ltd Rajula, Shree Cement Lid..
Karnataka or M/s Shree Raiput Cement
Distillation - e Plant, (A Unit of Shree Cement Limited), |
6 Residue 2436 M17Year 203 Bhatapfara. ot Mfs. Dalmia Cement
Limited / send to Green gene Lavieo |
Protcetion and Infra Structure Pvt 1id., !
Rajasthan or Incinerable Sie ic M, i
Saurastra  Lnviro  Projects Pyt Lid.:
Bharuch Enviro Infrastructure Pvt, Iad.
B Or other register CHWTSDF site. U
Collection, Storage, Transportation and
send 10 TSDF site of M/s. Saurasira :
. NaCl Salt 2998 MT/Y car B2040 Paviro Projects Pvt. Ltd, for Sccured '
Land Filling |
1. M/s. Delox India Pvi. Ltd. !
2. Ms. Sale Fnviro Pvi, [Ad. o
Collection, Storage, reused in to same
8 Spcnt HCI 660 MT/Ycar Bls
e i | group of produet.
Sodium 180 MT/Year B23 Collection, Storage, reused in to same
9 hfulpha'tc (géroll]ip ?fp_milllct - — -
agnesium ollection. Storage. Transportation an
______ Sulphate | "(’_._M_'.".n'l‘ffr__.____ B2 | send 0 TSDF site
“Collection, Storage, Transportation and
- Scll to authorized end user
" 1. M/s Shyam Sizers
- 2. MVYs. Square Petrofield Pyt ftd.
10 Mix Fractions 2448 MT/Y ear D3 3. Om organics
- 4. KP industrics
5. Rhythem Chemicals Pvt. Lid.
6. Darshan Chemicals Pyt Lid.
7. Nandani Chemicals ]
2-Chlorocthoxy 48 MI/Y car 28 6 ICollccllon Storage. reused in to same
ethanol B process _
T 4,4-pilnetllyl 384 MT/Year 23 6 Collection, Storage, reused in to same
Bipheny! Drocess ) ]
Phenol 456 MT/Year 286 Collection, Siorage, reused in to same
| process o S

M/s. Aether Industries Lid. (ID: 45359)
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T™MS

60 MT/Year

Collcction, Storage, reused in to same

proccss

286

TMSOH

3IT2 MY ear

Collection, Storage, reused in to same
pl"OCBSS

28.6

‘I'rimethyl borate

48 MY car

28.6 Collection, Sterage, reused in to same

benzyl chloride

204 MT/Y car

28.6

process

N-
Ethyldiethanola
ming

228 MY ear

Collection, Storage, reused in (o same

process

286

Spent Solvent

Piperazine

3468 MT/Year

Collection, Storage, reused in to same

process

Toluene

16248 M'T/Y ear

Collection, Storage, Transporlation and
reused in 1o Process / Sell to authorized
end user

b/s Shyam Sizers

M/s. Square Petroficld Pvt, Ltd.

M/s. Shivam Organics

(Jm organics

Darshan Chemicals Pvt. [td.
Nandani Chemicals

Maa Krupa Distributors

Rhythem Chemicals Pvt. Ltd.

28.6

RS AW -

Methanol

25632 MT/Year

Col]ccllon, Storage, Transpertation and
reused in 10 Process / Sell to authorized
end user

M/s Shyam Sizers

M/s. Square Petrofield Pvt. Litd,

Om organics

KP industries

M/s. Shivam Organics

M/s. Acquire Chemicals

Rhythem Chemicals Pwvt, Lid.
Darshan Chemicals Pvt. Ltd.
Nandani Chemicals

]0 M/s. Maa Krupa Distributors

28.6

000NN W —

IPA

9108 MT/Year

Collection, Storage, Transportation and
reused in Lo Process / Sell to authorized
cnd user

M/s Shyam Sizers

M/s. Square Petrofield Pvt. Ltd.

Om organics

KP industries

M/s. Shivam Organics

M/s. Acquire Chemicals

Rhythem Chemicals Pvi. Ltd.
Darshan Chemicals Pvt. Lid.
Nandani Chemicals

10 M/s. Maa Krupa Distributors

28.6

Woe S R —

8280 MT/Y car

28.6

Collection, Sperage, reused in to same

M/s. Acther Industries Lid. (ID: 45359)
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process/ Sell to authorized end user
Rhythem Chemicals Pvt. Lid.

MFG

2292 M'l/Year 28.6

Collection, Storage, reused in 1o samg

Proccss

MCB

0072 MT/Year 28.6

Collection, Storage, reused in to same
proccss

THF

Ehtyl Acetate

A B A

24552 MT/Y ear 28.6

Collection, Storage. Transportation and
reused in to Process / Sell to authorized
end user

M/s Shyam Sizers

M/s, Square Petroficld Pvi. 1.1d.

Om organics

KP industrics

M/s. Shivam Organics

M/s. Acquire Chemicals

Rhythem Chemicals Pvt. Lid.
Darshan Chemicals Pvt, Ld.

. Nandani Chemicals

10. M/s. Maa Krupa Distributors.

792 MT/Year 286

Collection, Storage. Transportation and
reused in to Process / Sell to authorized
eod user

M/s Shyam Sizers

M/s, Square Petrofield Pvi. 1.1d.

Om organics

KP industries

M/s. Shivam Organics

M/s. Acquire Chemicals

Rhythem Chemicals Pvt. Lid.
Darshan Chemicals Pwt. 1.td.

. Nandani Chemicals

10, M/s, Maa Krupa Distributors

2090 M O A R W

[Icxanc

Acctic Acid

312 MT/Ycar

72 MT/Ycar

Colleetion, Slorage, Transportation and
reused in to Process / Scll to authorized
end user

1. M/s Shyam Sizers
2. Omorganics
Collection, Storage, recused in to same
group of product.

MDC

1356 MT/Ycar 286

Collection, Storage. Transportation and
reused in to Process ¢ Sell 1w authorized
end uscr

M/s Shyam Sizers

M/s. Squarc Petrofield Pvt. Lid.

Om organics

KPP industrics

M/s. Shivam Organics

M/s. Acquirc Chenticals

Rhythem Chemicals Pvt. Lid.

NN AR~

M/s. Acther Industries Lid. {1D: 45359)
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9. Nandani Chemicals
10. M/s. Maa Krupa Distributors

DME

228 M1 Year 28.6

Collection, Storage, Transportation and
reused in to Process / Sell to authorized

end user

1. M/s Shyam Sizers

M/s. Square Petrofield Pvi. Ltd.
Om organics

KP industries

M/s. Shivam Organics

M/s. Acquire Chemicals
Rhythem Chemicals Pvt, Lid.
Darshan Chemicals Pvt. Lid.
. Nandani Chemicals

10. M/s. Maa Krupa Distributors

000 N R

Ethanol

228 MT/Year 286

Collection, Storage, Transportation and
reused in to Process / Sell to authorized

end user

1. M/s Shyam Sizers

2. M/fs. Square Petrofield Pvt. Lid.
3. Om organics

4. KP indusiries

5. M/s. Shivam Organics

6. M/s, Acquire Chemicals

7. Rhythem Chemicals Pvt. Ltd.
8. Darshan Chemicals Pv1. Lid.
9. Nandani Chemicals

10. M/s. Maa Krupa Distributors

6.3 The authorization shall be valid vp w 06/04/2028.

6.4 The authorization is subject to the conditions stated below and such other conditions as may be

specified in the rules from time to time under the Environment (Protection) Act-1986.

6.5 The authorization is granted 10 operate a Tacility for collection, siorage within factory premises
ransportation and ultimate disposal of Hazardous wastes as per condition no.5.2 to the
industry having valid CCA of this Board,

7. TERMS AND CONDITIONS OF AUTHORISATION:

7.1 The applicant shall comply with the provisions of the Environment (Profection} Act-1986

and the ru

7.2 The authorization ofits renewal shall be produced for inspection a1 the request of an officer
authorized by the Gujarat Pollution Control Beard.

7.3 The persons_anthorized shall not rent, lend, sell, and transfer or otherwise transport the
hazardous,wastes without obtaining prior permission of the Gujarat Pollution Control

Board.

7.4 Any anauthorized change in personnel, equipment or working conditions as mentioned in
theduthorization order by the persons authorized shall constitute a beach of this

les made there under.

authorization,
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The person autherized shall implement Emergency Response Procedure (ERP) for which
this authorization is being granted considering all site specific possible scenarios such as
NPICSL larges, lcakages, firc ctc. and their possible impacts and also carry out mock drill in
this regard at regular interval of time;

The person authorized shall comply with the previsions outlined in the Central Pollution
Control Board guidelines on ““Implementing Liabiiitics for Lnvironmental Damages due to
1Tandling and Disposal of [Hazardous Wastes and Penalty™”

It is the duty of the authorized person to take prior permission of the Gujarat Pollution
Control Board to close down the facility.

An application for the renewal of an authorization shall be madce as laid down in rules 6(2)
under Hazardous Waste and Other Waste Rules, 2016.

The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation.

The record of consumption and fate of the imported hazardous and other wastes shall be
maintained.

The hazardous and other wasics which gets generated during recycling or reuse or recovery
or pre-processing or utilization of imported hazardous or other wasies shall be treated and
disposed of as per specilic conditions of authorization.

The importer or exporter shall bear the cost of import or export and mitigation of damages il
any,

Any other conditions for compliance as per the Guidclines issued by the Ministry of
Envirenment, Forest and Climate Change or Central Pollution Control Board from time to
time.

The waste gencrator shall be totally responsible for {i.e. collection. storage, wransportation
and ultimate disposal} the wastes gencrated.

Records of waste generation, its management and annual return shall be submitted to
Gujarat Pollution Control Board in Form-4 by 30" day of Junc of every year [or the
preceding period April 1o March.

In casc of any accident, details of the same shall be submitted on Torm-11 to Gujarat
Pollution Control Board.

As per “Public Liability Insurance Act-91” company shall get Insurance Policy, if
applicable.

Empty drums and ‘containers of toxic and hazard matcrial shall be treated as per guideline
published for “Management & [Handling of discarded containers™. Records of the same shall
be maintained and forwarded to Gujarat Pollution Control Board regularly.

In case of transport of hazardous wastes to a facility for (i.c. trcatment, storage and disposal)
existing'in a Staic other than the Siae where hazardous wasles are generated, the occupier
shall-obtain ‘No Objection Certificate” from the State Pollution Controt Beard or Committee
of\the concemed State of Union Territory Administration where the facility exists.

Unit shall take all concerete measures 1o show tangible results in waste generation, reduction.
avoidance, reuse and recycle. Actions taken in this regard shall be submiited within three
months and also along with Ferm-4.
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7.21 Industry shall have to display the relevant information with regards 10 hazardous wasie as
indicated in the Hon. Supreme Court’s Order in W.P. No.657 of 1995 dated 14" October,
2003.

7.22 Industry shall have to display on-line data outside the main factory gate with regard 10
quantity and nature of hazardous chemicals being handled in the plant, including wastewater
and air emissions and solid hazardous wastes gencrated within the factory premises.

8. GENERAIL CONDITIONS:;

8.  Any change in personnel, equipment or working conditions as mentioned in the consents
form/order should immediately be intimated te this Board.

8.2 Applicant shall also comply with the general conditions given in annexure [,

8.3  Whenever due to accident or other unforeseen act or ever, such emissions occur or is
apprehended to occur in excess of standards laid down such information shall be forthwith
reporied to Board, concerned Police Station, Office of Directorate of Health Service,
Department of Explosives, Inspectorate of Factories and local body.

8.4 In case of failure of pollution control cquipments, the production process connected to it
shall be stopped. Remedial actions/measures shall be implemented immediately to bring
entire situation normal.

8.5  The Environmental Management Unit/Cell shall be setup to ensure implementation on and
monitoring of cnvironmental safeguards and other conditions stipulated by statutory
authoritics. The Environmental Management Cell/Unit shall directly report to the Chief
Iixecutive of the organization and shall work as a focal point for internalizing environmental
issucs. These cells/units also coordinate the exercise of environmental audit and preparation
of environmental statements.

8.6 The Lnvironmental audit shall be carried out yearly and the environmental statements
pertaining to the previous year shall be submitting to this State Board latest by 30th
September every year.

8.7 The Board reserves the right to review and/or revoke the consent and/or make variations in
the conditions, which the Board deems, fit in accordance with Section 27 of the Act.

8.8 In case of change of ownership/management the name and address of the new owncrs/
partners/directors/proprictot should immediately be inlimated 1o the Board.

8.9 Industry shall have to display the relevant information with regard to hazardous waste as
indicated in the Hon, Supreme order in w.p. no. 657 of 1995 dated 14™ October 2003.

9. SPECIFIC CONDITIONS:

9.1  The authorized -actual user of hazardous and other wastes shall maintain records of
hazardous and other wastes purchased in a passbook issued by the State Pollution Control
Board along with the authorization.

9.2  Handlingover of the hazardous and other wastes 1o the authorized actual user shall be only
after making the entry in the passhook of the actual user.

0.3 In case of rencwal of authorization, a self-certified compliance report in respect of effluent,
emission standards and the conditions specified in the authorization for hazardous and other
wastes shall be submitted (o SPCB.
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9.4 The occupicr of the [acility shall comply Standard operating procedure/guidelines published
by MOET&CC or CPCB or GPCB from time to time.

9.5 Unit shall comply provisions of I>--Waste Management Rules-2016.

66 The dispusal of lHarardous Waste shall be carried oul as per the waste Management
hicrarchy.

97 The occupicrs of lacilitics shall not store the hazardous and other wasles for a period not
excecding nincty days. Prior permission of the Board shall be obtained for extension of the
storage period.

9.8  The occupicr shall maintain the records of generation, sale, storage. transport, recycling, co
processing and disposal ol hazardous waste and make avaitable during the inspection.

9.9  The transportation of the hazardous waste shall be carried ot in GFS maounied dedicated
vehicles,

10. The condilions of the earlier issued CCA order No: AWH-118%71 shall be supersede by this
CCA — Amcndment order.

For and on behalf of
Gujarat Pollution Contrql Board

(M. R. Macwana)
Unit Head, Surat
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Annexure - C

02/12/2023, 11:41 i pcbh-sura@gujarat.gov.in
Reg. - Accident occurred at M/sé?eﬁer Industries Ltd., Sachin GIDC
(PCB ID: 45359)

Dr. Jignasa D Oza(GoG-GPCB Dept.)

Thu 30-11-2023 05:33 PM

To:Unit Head Surat (GoG-GPCB Dept.) <uh-gpcb-sura@gujarat.gov.in>;

CcNext to Unit Head Surat (GoG-GPCB Dept.) <nuh-gpcb-sura@gujarat.gov.in>;

@ 3 attachments (2 MB)

Accident Report Aether.pdf; DISH Report.pdf; NEI.pdf;

Dear Sir,

In connection to the accident occurred at M/s. Aether Industries Ltd., Sachin GIDC (PCB ID: 45359), as
per record verification, presence of 07 workers were not verified. Afterword, as per telephonic order
given by District Magistrate; off site emergency team has inspected the site and during rescue 07 dead
bodies were found within the affected area which were sent for forensic post mortem at civil hospital,
surat for further investigation.

Investigation report of FSL and Post Mortem Reports are awaited.

Looking to the condition of case, Heavy dense smoke emission occurred at the time of fire incident
and ambient air quality was very poor i.e. high to severe at the time of fire incidence.

DISH Report, NEI attached herewith.

Recommendation : Strict action may be initiated.

Thanking You,

(Dr Jignasa Oza)

Regional Officer,

Gujarat Pollution Control Board

Plot No: 11 -12/2,3

GIDC PANDESARA,

SURAT-394221

Phone: (0261) 2891696,

E-mail : ro-gpch-sura@gujarat.gov.in
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*Accident Report*

Name and Address

Aether Industries Ltd., (GPCB ID- 45359),
Plot No. 8203, Sachin GIDC, Tal : Chorasi, Dist. Surat

Time of incident :

@ 01:30AM 29/11/2023.

Time of Inspection :

11:50 AM, 29/11/2023.

Inspection team :

C.C. Hadia, SSA, B.C. Gosai, AEE

Reason :

yet not identified

Injury :

24 human injured (as informed by contacted person)

Casualty :

Nil at the time of inspection

Environment al issue :

Heavy dense smoke emission occurred at the time of fire/blast incident
and ambient air quality was severe at the time of fire/blast incidence.

Pollution level
monitoring :

Unit has used respective fire extinguisher for controlling fire and
leachate is collected in ETP collection. During visit one water sample is
collected from ETP collection tank.

During visit VOC — 398 PPM and NO2-0.3 PPM is measured @ 50 meter
away from incident site.

Observations :

This unit is visited with reference to telephonic message regarding

incident.

Unit has valid CCA up to 06/04/2028.

During visit unit is found not in operation.

Contacted person Mr. Nayan Jadav inform that this incident
happened around 1:30 am.

On further inquiry he has informed that it might due to leakage of
the gasket of THF (Tetra Hydro Furan) storage tank capacity 25 KL.
THF leakage create vapour cloud after coming into contact with
the air and took fire after that converted into blast.

Contacted person inform that THF (Tetra Hydro Furan) tank is
located in tank farm area where might be this fire/blast affected
plant number 02 machinery like recovery tank, pipeline and other
machinery which is located opposite tank farm. During visit VOC
—398 PPM and NO2-0.3 PPM is measured @ 50 meter away from
incident site. Due to high VOC level other information could not
be verified.

Contacted person has not aware about source of fire/blast and
casualty/injured hence instructed to submit detailed investigation
report with necessary documents.

Contacted person inform that total 24 nos of workers are injured
and admitted to hospital.

DISH and FSL investigation is going on hence reason of fire/blast
is yet not identified.

Both plant i.e. tank farm and plant number 2 are affected hence
source of fire/blast could not be verified.

DISH has issued closure direction to Mr. Rohan A. Desai, Aether
Industries Ltd vide letter no.

suUis /A6 7l el /Y 312 /90U1 /2023 R¢/14/R0%3

(Copy attached herewith).

As per DISH report of dated 29/11/2023 submitted by unit,
incident happened around 01:45 AM on plant no. 02 ground floor.
Solvent recovery tank bottom valve flange was leaked which was
filled with tetra hydro furan, toluene, water has created vapour
cloud after coming in contact with air and took fire and finally
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converted into blast. This fire/blast affected plant number 02 and
tank farm area.

e Mr. B. D. Gohil, AEE, Mr. N.M. Kavar, SO, Dr. J.D. Oza, Regional
Officer has visited this unit for rescue purpose as part of off site
emergency response team as per the intimation from SDM and
details are sent through email.

During visit below mentioned written instruction are issued to the unit.

1. BUSHRUSY VSHHIL AR 24101l 5120 A1, [AANAAIR BlEAE 257 524,

2. 21l tzelld 51200 o1ofl 3t Helra/az2Al wHlaRellL (am oyt YR(ad
(514 53] d 23Ul 21929 YAAL AUAL
3. 2USHRISY BIsHHL AIE 2RIl 821 2[4l DISH i <lui2 25y 534l

e

4. {1 b2l olle HAMALAL dHIH uaLEL AL olle 526 AWM, sPAALE] 2]
AU Geuleed 51 Yel: U3 52l USEL 6USHL 26y 524l

5. isHHI AlRld LAl U2l 2231 ol 515 SMARA/MAGIAL 2S5 S Al d
231l (A1l 267 524l

6. 2Ll t2ell 231 20, (P40l dal AUAL YRl 512 2e57/AuRIAd
514 w01l [A01d1 267 524l
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Ann % -D
. GUJARAT P&gUTlON CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,

T 17 GANDHINAGAR - 382010,
L |/ 4
| (T) 079-23232152

BY R.P.A.D.

CLOSURE DIRECTION UNDER SECTION 31(A) OF THE AIR (PREVENTION AND
CONTROL OF POLLUTION) ACT - 1981 [HEREINAFTER REFERRED TO AS THE “AIR
ACT”] AS AMENDED FROM TIME TO TIME

WHEREAS you are having an industrial plant namely M/s. Aether Industries Ltd. located at Plot No:
8203, Sachin GIDC, Sachin - 394230, Tal: Chorasi, Dist: Surat.

AND WHEREAS the Gujarat Pollution Control Board has granted Consolidated Consent and
Authorization (CC & A) under the provisions of the Environmental Acts/Rules by its Consent Order
No. AWH-118971 & W-126157 which is valid up to 06/04/2028.

AND WHEREAS, during the inspection of your industrial plant on 30/11/2023 (10:45 AM) under
Section-24 of the Air Act by the authorized officers of the Board with reference to Fire Incident
occurred on dated: 29/11/2023 (@ 01:50 AM) following non-compliances was observed:

1. According to DISH authority report dated: 29/11/2023, Fire Incident occurred on 29/11/2023,
@1:50 AM due to leakage of solvent (i.e. Tetra Hydro Furan, Toluene) & water mixer in
solvent recovery tank located at ground floor of Plant No. 2, and 26 workers are injured.

2. Mr. Nayan Jadav (company representative) informed that, this incident happened around 1:30
AM & it might be due to leakage of the gasket of THF (Tetra Hydro Furan) storage tank
capacity 25 KL. THF leakage create vapour cloud after coming into contact with the air and
took fire after that converted into blast.

3. THF (Tetra Hydro Furan) tank is located in tank farm area where might be this fire/blast
affected plant number 02 machinery like recovery tank, pipeline and other machinery which is
located opposite tank farm.

4. Both plant i.e. tank farm and plant number 2 are affected hence source of fire/blast could not

be verified.

During rescue 07 dead bodies were found within the affected area.

6. During visit, VOC-398 PPM and NO,-0.3 PPM is measured @50 meter away from incident
site. Due to high VOC level other information could not be verified.

7. Heavy dense smoke emission occurred at the time of fire incident and ambient air quality was

Very poor.

g

AND WHEREAS Industry has submitted following representation/request on dated: 30/11/2023.

a. To submit the compliance of DISH directions as suggested in DISH report and for the same
required repairing / removing some equipment’s, electric cable work in effected arca, which
required power.

b. Unit having many solvent in storage tank and it need to be stored under Nitrogen which
requires power in nifrogen generate plant.

c. Unit having Ethylene Oxide in storage tank which has to be stored under chilled condition,
required chilling plant, hence need Power to operate such plant.

d. Certain dismantle work has to be carried out for safety purpose which required power.

UNDER THE GIRCUMSTANCES, I, Dr. S. N. Agravat, Unit Head, Surat of Gujarat Pollution
Control Boardis directed to issue the directions under Section — 31A of The Air (Prevention and
Control of Pollution) Act-1981 as under:

I. This order shall be effective with immediate effect.
M/s. Aether Industries Ltd. (ID: 45359) Page 1 of 2

Clean Gujarat Green Gujarat «am_/

Website : hitps://gpcb.gujarat.gov.in
Page 26 of 27



USER
Typewritten text
Annexure - D


682

I. Unit shall comply with DISH direction and submit it’s compliance report.
[1I. To submit safety Audit report & HAZOP study report.
IV. To collect & dispose generated wastewater, burned/partially burned material due to fire incident
in a scientific manner and submit details.
V. Unit shall carry out and submit final environment damage assessment report from reputed
technical institute i.e. NEERI/IIT, as per the latest guideline of CPCB/Hon’ble NGT directions.
VI. Unit shall not carry out any production activity without prior permission of the Board.

Pay Rs. 50 Lakh as Interim Environment Damage Compensation through your online XGN
Portal.

Details regarding action taken in this regard shall be communicated on following mail especially with
UTR No.

1) uh-gpcb-sura@gujarat.gov.in

2) nuh-gpcb-accS@gujarat.gov.in

3) nuh-gpcb-sura@gujarat.gov.in
If the above directions are not complied, you are liable for prosecution under Section 37 of the Air

(Prevention and Control of Pollution) Act-1981 which provides punishment with imprisonment for a
term not less than one year and six months and may extend to six years and with fine.

If any person aggrieved by the aforesaid direction, you may file an appeal under Section 31 of
the Air (Prevention and Control of Pollution) Act, 1981 before Appellate Authority (Forests &
Environment Department, Government of Gujarat) within thirty days from the date of this order.

This order is issued after approval of competent authority.
For and on behalf of

Gujarat Pollution Control Board,
oMy, nd

N. Agravat)
Head, Surat

NO: GPCB/CCA-SRT-2000(5)/1D_45359/ Date:
To:

M/s. Aether Industries Ltd.

Plot No: 8203, Sachin GIDC,

Sachin - 394230,

Tal: Chorasi, Dist: Surat.

M/s. Aether Industries Ltd. (ID: 45359) Page 2 of 2
Page 27 of 27
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Annexure - 6

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, AT PUNE

ORIGINAL APPICATION NO. 220 OF 2023 (W2)
EARLIER ORIGINAL APPLICATION NO. 718 OF 2023 (PB)

IN THE MATTER OF:

IN RE : NEWS ITEM APPEARING IN THE INDIAN EXPRESS
DT. 30-11-2023 TILED FIRE AT CHEMICAL PLANT
IN SURAT 24 WORKERS INJURED. ... APPLICANT

VERSUS
STATE OF GUJARAT THROUGH THE CHIEF SECRETARY & ORS...

- RESPONDENTS

AFFIDAVIT OF BEHALF OF RESPONDENT No. 2 -
GUJARAT POLLUTION CONTROL BOARD

l, Dr. S. N. Agravat, adult, having my office at Paryavaran Bhavan, Section 10-A,

Gandhinagar, Gujarat do hereby solemnly affirm and state on oath as under:

1 | am presently working as Senior Environment Scientist with the Gujarat
Pollution Control Board - respondent no. 2 in the present application. |
have read the orders passed by this Hon’ble Tribunal on the suo-motu. |
am conversant with the facts of the case having perused the record
pertaining to the case available in my office. | am authorised to make the
present affidavit on behalf of the State Pollution Control Board and am

otherwise competent to swear the present affidavit.

2., This Hon’ble Tribunal has taken suo motu cognizance of an incident of
fire which took place on 29.11.2023 in a chemical plant at Surat on the

s, r .
basis of reporting of such incident in the newspapers. 8‘“_——“‘
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3. Initially a report had been filed by the Board concerning the incident.
The Hon’ble Tribunal, after perusal of the report, has proceeded with the
hearing of the case and ordered the Board to file an affidavit in reply,
placing on record the relevant facts concerning the incident in so far as it
relates to damage to the environment and enumerate the steps taken by
the Board to mitigate the damage to the environment as also assess the
compensation amount liable to be paid by the project proponent for the
damage that has been or may have been caused to the local environment

because of release of noxious chemicals.

INCIDENT OF FIRE

4. An incident of fire occurred in the production plant of the 4" respondent
on 29.11.2023 at about 0145 hours. The 4" respondent is engaged inter
alia engaged in the business of manufacturing synthetic chemicals [i.e.
Active Pharmaceuticals Ingredients (API) & API Intermediate, Research

and Development (R & D) Centre along with Pilot Plant].

5. The site where the fire started could not be immediately accessed so as
to ascertain the cause of fire. However, the location of the fire
suggested that it possibly was caused to due leakage of solvent - Tetra

Hydro Furan.

6.  The immediate reports, made available by the officials of the 4"
fespondent, indicated no casualty but confirmed sustaining of injury or

sufferance of burn by about 26 workers.

IMMEDIATE ACTION FOLLOWING ACCIDENT

yA ‘-:"l‘ylg‘fﬁcials from the Fire Department, Directorate of Industrial Safety and
Health, Pollution Control Board and other statutory authorities reached
the site of accident at different times. All authorities conjointly, together

with the management of the 4" respondent, took necessary steps for

‘%M-d
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dousing the fire and controlling the damage caused by the accidental

fire.

Instructions were given by the officials of the statutory authorities,
including the Pollution Control Board, for safe and environment friendly
disposal of the water used for dousing the fire and burnt waste
generated during fire. Samples were collected of the contaminated
water [ waste water generated from fire fighting activity. Ambient air

quality was also monitored by the officials of the Pollution Control Board.

Pending inquiry and investigation, a direction was issued by the Inspector
under the Factories Act, 1948 on 29.11.2023 to close production activity in
the entire industry. Similarly, a direction for closing the operations in the
entire production area was issued by the Pollution Control Board on
30.11.2023 with certain additional directions:

(a) Unit shall comply with DISH direction and submit compliance
repart.

(b) To submit safety Audit report & HAZOP study report.

(c) To collect & dispose generated wastewater, burned/partially
burned material due to fire incident in a scientific manner and
submit details.

(d) Unit shall carry out and submit final environment damage
assessment report from reputed technical institute i.e. NEERI/IIT,
as per the latest guideline of CPCB/Hon’ble NGT directions.

(e) Unit shall not carry out any production activity without prior

permission of the Board.

-

A g:ogy of direction for closure of the unit issued by Pollution Control

Board is annexed herewith and marked as Annexure R-1.

ACTION BY POLLUTION CONTROL BOARD

10.

Pollution Control Board is concerned with impact of discharge of
pollutions, even if such discharge is unintended and caused due to an
accident, on the environment, including damage that may have been

caused to the environment (air, water and soil). r—g_‘*“_’-"'_"‘__-
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In the present case, the Pollution Control Board had issued instructions
to the factory for disposal of the contaminated water | wastewater
generated from fire-fighting activity and disposal of burnt waste. Same
was complied by industry. Approximately 212.455 kilolitre of fire water
from fire fighting water was collected and transferred to in house ETP
for further treatment and was discharged into Common Effluent
Treatment Plant (CETP) of M/s. Globe Enviro Care Limited (GECL) for
further treatment and at Common Multi Effect Evaporator (MEE) of M/s.
Detox India Pvt. Ltd., Ankleshwar through online manifest system for
further treatment. The entire quantity of wastewater was disposed of in
a safe and environment friendly manner by the factory. This was later

confirmed during inspection on 26.12.2023.

Approximately 17.485 tonnes of burnt/partially burnt material was
generated and sent to Common Treatment, Storage and Disposal Facility
(TSDF) of M/s. Recycling Solution Pvt. Ltd. (RSPL) and to common
Treatment, Storage and Disposal Facility (TSDF) of M/s. Bharuch Enviro

Infrastructure Limited (BEIL), Ankleshwar.

During inspection on 29.11.2023 ambient air quality was monitored by the
Pollution Control Board using wireless portable multi gas monitor
(MUltiRAE Lite) handy sampler for VOC and NO, parameters and
presence of VOC was observed near production plant where fire
occurred and 50 meters away from incident site as VOC — 398 ppm and
NOx — 0.3 ppm. At the time of inspection, the ambient air quality was

reported to be ‘very poor’.

ENVIRONMENT DAMAGE & COMPENSATION

14.

The material collected at the time of accident and thereafter, and now

available on record, permitted a judicious conclusion that incident of fire

- which took place in the factory of the 4" respondent did cause damage

to the environment. However, the exact nature and extent of damage

causéc}:by the fire could not be ascertained by the Board.

r—a‘%—zn——"
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5. Nevertheless, there is ample material available demonstrating that the
air quality following the incident of blast and fire had deteriorated
significantly in the area. | submit that compensation is a natural sequitur
and necessary consequence to violation of environmental laws. Once it
is prima facie established that a particular industrial unit has violated
environmental norms or is responsible for causing damage to the
environment, such unit stands liable, both in fact and in law, to paying

compensation.

16.  The amount of compensation is ordinarily calculated on the basis of
formula prescribed by the Central Pollution Control Board. However, in
the present case, as the extent of damage is unascertainable, the State
Pollution Control Board has, relied upon one of the available parameter -
ambient quality at the time of inspection and fire incident, and basis the
results suggesting the air quality to be between ‘very poor’ and
considering accident having causality, assessed Rs. 50 lacs as an interim
environment damage compensation. The 4" respondent has deposited

the entire amount of Rs. 50 lacs with the Board.

PRESENT STATUS
17. The Directorate of Industrial Safety and Health Department, Surat under
the Factories Act, 1948 has lifted the prohibition on use of production
area of Production Plant No. 4, 5 and 6 located in Building No. 3 and
corresponding utility building, admin building, warehouse, DCS & MCC
Panel building, ETP, ETP Tank Farm, EO Storage Tank Farm, IB Storage
Tank Farm and all green coloured area shown in submitted site lay out
plan vide letter no. DISH/ G-Akasmat/40(2)/file 127/2023/723, dated
22/12/2023 after satisfying itself about the structural stability and other
safety issues. Basis the report of Directorate of Industrial Safety and
Health which initially granted partial revocation of the shut down
direction, the Board initially issued trial revocation order on 05.01.2024
W|th carry out 25% consented production quantity in area permitted by

D._ITSH authority. A copy of trial run revocation issued by Pollution Control

<.+ .4 Boardis annexed herewith and marked as Annexure R-2. r-gﬂ’*/ :
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18.  Recently unit is visited on 29.02.2024 and found complying with the
directions issued by Board. A copy of inspection report is annexed

herewith and marked as Annexure R-3.

DETERMINATION OF FINAL COMPENSATION

19.  The Hon’ble Tribunal has directed the Pollution Control Board to assess
the final amount of damage compensation. Towards this end, the Board
has instructed the 4" respondent to submit environment damage
assessment report by getting a survey and study conducted by a reputed
institute. In terms of the aforesaid instruction of the Board, the 4th
respondent has engaged M/s. National Environmental Engineering
Research Institute (NEERI) to conduct the damage caused to
environment due to release of harmful pollutants into the environment
as a result of the accident. The agency would collect the details of
chemicals and solvents stored at the storage unit of the industry prior to
the incident to assess both the nature and extent of chemicals and
solvents that possibly got released in the air due to the accident and the
accompanying fire. Basis the study, the expert agency would submit
environmental damage cost assessment to the 4™ respondent, who in
turn would submit the report to the Board. The Board will thereafter
determine the final amount of environmental damage compensation
after according an opportunity of hearing to the project proponent and

following the procedure as prescribed in law.

CONCLUSION
20.  The Gujarat Pollution Control Board shall abide by any and all reasonable
directions or orders that may be issued in this behalf by the Hon’ble

Tribunal.

A@:&L -
D‘%P)ONEN
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VERIFICATION

" . o
Verified at Gandhinagar on this |Y4 day of March, 2024 that the contents of

the above affidavit are true and correct, nothing stated therein is false and

nothing material has been concealed therefrom.
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Annexure R-1

GUJARAT PO@.%QTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

GANDHINAGAR - 382010,

(T) 079-23232152

BY R.P.A.D.

CLOSURE DIRECTION UNDER SECTION 31(A) OF THE AIR (PREVENTION AND
CONTROL OF POLLUTION) ACT - 1981 [HEREINAFTER REFERRED TO AS THE “AIR
ACT”] AS AMENDED FROM TIME TO TIME

WHEREAS you are having an industrial plant namely M/s. Aether Industries Ltd. located at Plot No:
8203, Sachin GIDC, Sachin - 394230, Tal: Chorasi, Dist: Surat.

AND WHEREAS the Gujarat Pollution Control Board has granted Consolidated Consent and
Authorization (CC & A) under the provisions of the Environmental Acts/Rules by its Consent Order
No. AWH-118971 & W-126157 which is valid up to 06/04/2028.

AND WHEREAS, during the inspection of your industrial plant on 30/11/2023 (10:45 AM) under
Section-24 of the Air Act by the authorized officers of the Board with reference to Fire Incident
occurred on dated: 29/11/2023 (@ 01:50 AM) following non-compliances was observed:

1. According to DISH authority report dated: 29/11/2023, Fire Incident occurred on 29/11/2023,
@1:50 AM due to leakage of solvent (i.e. Tetra Hydro Furan, Toluene) & water mixer in
solvent recovery tank located at ground floor of Plant No. 2, and 26 workers are injured.

2. Mr. Nayan Jadav (company representative) informed that, this incident happened around 1:30
AM & it might be due to leakage of the gasket of THF (Tetra Hydro Furan) storage tank
capacity 25 KL. THF leakage create vapour cloud after coming into contact with the air and
took fire after that converted into blast.

3. THF (Tetra Hydro Furan) tank is located in tank farm area where might be this fire/blast
affected plant number 02 machinery like recovery tank, pipeline and other machinery which is
located opposite tank farm.

4. Both plant i.e. tank farm and plant number 2 are affected hence source of fire/blast could not

be verified.

During rescue 07 dead bodies were found within the affected area.

6. During visit, VOC-398 PPM and NO,-0.3 PPM is measured @50 meter away from incident
site. Due to high VOC level other information could not be verified.

7. Heavy dense smoke emission occurred at the time of fire incident and ambient air quality was

Very poor.

g

AND WHEREAS Industry has submitted following representation/request on dated: 30/11/2023.

a. To submit the compliance of DISH directions as suggested in DISH report and for the same
required repairing / removing some equipment’s, electric cable work in effected arca, which
required power.

b. Unit having many solvent in storage tank and it need to be stored under Nitrogen which
requires power in nifrogen generate plant.

c. Unit having Ethylene Oxide in storage tank which has to be stored under chilled condition,
required chilling plant, hence need Power to operate such plant.

d. Certain dismantle work has to be carried out for safety purpose which required power.

UNDER THE GIRCUMSTANCES, I, Dr. S. N. Agravat, Unit Head, Surat of Gujarat Pollution
Control Boardis directed to issue the directions under Section — 31A of The Air (Prevention and
Control of Pollution) Act-1981 as under:

I. This order shall be effective with immediate effect.
M/s. Aether Industries Ltd. (ID: 45359) Page 1 of 2
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I. Unit shall comply with DISH direction and submit it’s compliance report.
[1I. To submit safety Audit report & HAZOP study report.
IV. To collect & dispose generated wastewater, burned/partially burned material due to fire incident
in a scientific manner and submit details.
V. Unit shall carry out and submit final environment damage assessment report from reputed
technical institute i.e. NEERI/IIT, as per the latest guideline of CPCB/Hon’ble NGT directions.
VI. Unit shall not carry out any production activity without prior permission of the Board.

Pay Rs. 50 Lakh as Interim Environment Damage Compensation through your online XGN
Portal.

Details regarding action taken in this regard shall be communicated on following mail especially with
UTR No.

1) uh-gpcb-sura@gujarat.gov.in

2) nuh-gpcb-accS@gujarat.gov.in

3) nuh-gpcb-sura@gujarat.gov.in
If the above directions are not complied, you are liable for prosecution under Section 37 of the Air

(Prevention and Control of Pollution) Act-1981 which provides punishment with imprisonment for a
term not less than one year and six months and may extend to six years and with fine.

If any person aggrieved by the aforesaid direction, you may file an appeal under Section 31 of
the Air (Prevention and Control of Pollution) Act, 1981 before Appellate Authority (Forests &
Environment Department, Government of Gujarat) within thirty days from the date of this order.

This order is issued after approval of competent authority.
For and on behalf of

Gujarat Pollution Control Board,
oMy, nd

N. Agravat)
Head, Surat

NO: GPCB/CCA-SRT-2000(5)/1D_45359/ Date:
To:

M/s. Aether Industries Ltd.

Plot No: 8203, Sachin GIDC,

Sachin - 394230,

Tal: Chorasi, Dist: Surat.

M/s. Aether Industries Ltd. (ID: 45359) Page 2 of 2



692 Annexure R-2

_ GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

—_\
‘\"; GANDHINAGAR - 382010,
GPCB (T) 079-23232152

BY RPAD

REVOCATION OF CLOSURE ORDER ISSUED UNDER SECTICN 31-A OF THE AIR
{(PREVENTION AND CONTROL. OF POLLUTION) ACT-1981. [HERE IN AFTER
REFERRED TO AS THE “AIR ACT”| AS AMENDED FROM TIME TO TIME.

WHEREAS you are having an industrial plant namely M/s. Acther Industries Ltd. located at Plot No.
8203, GIDC Sachin - 394230, Tal: Chorasi, Dist: Surat.

AND WHEREAS the Gujarat Pollution Control Board has granted Consolidated Consent and
Authorization (CC & A) under the provisions of the Environmental Acts/Rules by its Consent Order
No. AWH- 118971& W-126157 which is valid up to 06/04/2028.

AND WHEREAS closure direction was issued under Section 31-A of the Air (Prevention and Control
of Pollution) Act, 1981, as amended from time to time vide letter No: GPCB/CCA-SR'T-2000(5Y1D-
45359/759643, dated 30/11/2023, :

AND WHEREAS, during the inspection of your industrial plant on 26/12/2023 under Scction-24 of
the Air Act by the authorized officer of the Board, and observed that:

I. After fire incident unit has stopped entire production activity with immediate effect.

2. During inspection no any production activity is observed within the premiscs &
visibly ambient air quality is found normal during visit.

3. Generated wastewater duc to fire fighting is collected & finally wastewater (106.6
KI.) is discharged into the CETP of GECL & wastcwater (105.855 KL} is sent at
Common MEE of Detox India Pvt. L.td., Ankleshwar for the trcatment through online
manifest system.

4. Unit has obtained the revocation letter from the Director Industrial Safcty And Health
(DISID, Surat Region to restart the operation of the Plant No. 4, 5 & 6 which arc
placed in Building No. 3 and corresponding utility building. admin building.
warchouse, DCS & MCC Panel building, ETP, ETP Tank Farm, LEO Storage Tank
Farm, 1B Storage Tank Farm and all green coloured arca shown in submitied site lay
out plan vide letter no. DISH/ G-Akasmat/40(2)/file 127/2023/723, dated 22/12/2023.

5. As per the submitted details by industry, Total 10 Nos. of workers are dicd duc to
incident dated 29/11/2023 (During rescue 07 dead bodies were found within the
affccted arca & 3 workers were died during the treatinent in Hospital) & other 24 nos
of workers arc injured and admitted to hospital, As on today, out of them 17 Nos has
been discharged from the hospital & remaining 7 Nos are recetving treatment at the
hospital.

6. Unit has submitted details of paid compensation to all injured workers during the
accident. . '

7. Unit has submitted the Safcty Audit Report / HAZOP study report to the Department.

M/s. Acther Industries Ltd. (ID: 45359) Page 1 of 2

\ . . . M'ﬂ \
Clean Gujarat Green Gujarat ’8‘*—
- Website : https://gpcb.gujarat.gov.in




693

AND WHEREAS you have submitted notarized undertaking for compliance assurance of closure
direction on 25/12/2023 along with assurance to comply with the any directions given by the Hon’bie
NGT in the matter of O.A. No. 718 of 2023.

AND WIIEREAS you have submitted the Bank Guarantee (BG No: 0052NDLG0022524) of Rs.
2.50,000/- of ICICI Bank, valid up to 31/12/2024 for compliancc assurance.

AND WIIEREAS you have paid the 100% interim EDC amount of Rs. 50 Lakhs dated:01/12/2023
(Transaction ID-YICO2159087332) as imposed in closure dircction.

Under the circumstances, I, Dr. S. N. Agravat (Unit Head, Surat), Gujarat Pollution Control Board
as directed revoke the closure order issued vide letter No. GPCB/CCA-SRT-2000(5)1D-
45359/759643 dated 30/11/2023 for the three months with following conditions:

1)
2)
3)
4)

5)

6)

You shall strictly comply with condition of CCA issucd by Board.

You shall strictly comply with DISH Direction and submit it’s compliance report.

You shall strictly comply with their undertaking dated: 25/12/2023.

You shall strictly comply with any direction passed by Hon’ble NGT in the matter of
O.A. No. 718 of 2023.

You shall carry out and submit final environment damage assessment report from reputed
technical institute i.c. NEERVIIT.

You shall carry out only 25% of consented production in the area/plant permitted
by DISH authority in their direction dated: 22/12/2023.

This order is issued afier approval of competent authority.

For and on behalf of
Gujarat Pollution Control Board,

NQ: GPCB/CCA-SRT-2000(5)/ID: 45359/

Iss to:

/s. Acther Industries Ltd.
Plot No. 8203, GIDC Sachin - 394230,
Tal: Chorasi, Dist: Surat.

M/s. Aether Industrics Ltd, (ID: 45359) Page 2 of 2
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Annexure R-3

| nspection Report

Name & Address | Aether Industries Limited, (GPCB ID- 45359)
of Unit Plot No. 8203, GIDC Sachin, Chorasi, Surat.

Reference: Complaint letters received from different complainer through email,
1. Kamlesh Hindustani email dated 13/02/2024 (point no-1 to 13),
2. Amit Tiwari email dated 06/02/2024. (point no-14)

(Copy of e-mails are attached herewith)

Date and Time of | 29/02/2024 11:00 AM
Visit:

Visited By: B.C. Gosai, AEE, N.V. Dasandi, SO, Dr. J.D. Oza, RO.
Contacted Mr. Sonu Patel, EHS Head of Aether Industries Limited.
Person:

Detailed point wise compliance report are as under;

Sr.No | Complainer point

Status during visit

1 On 29/11/2023 at 2:00 AM in this Aether
Industries Limited Company due to gross
negligence of the company management there
was a big blast in the chemical tank and thus a
major fire accident and in this incident 40
employees were burnt and 7 of them died.

Regarding this incident, we dated On
29/11/2023 the complaint was filed through
email along with other issues as per IPC 304A
in case of death against company directors.

-GPCB has issued closer direction u/s-
31(A) of the Air Act-1981 dated-
30/11/2023 for the reason stated therein.
Subsequently unit has obtained trial run
revocation  after  compliance  and
verification of closures points on dated-
05/01/2024

2 It was reported through the news that the
incident was due to the company
management not heeding the GPCB's warning.
Which suggests that the managers of this
company may be habitually aware of chemical
tank leakage, but the company managers have
committed a serious criminal act of
endangering the lives of workers and the
environment by illegally using such tanks.

Contacted person inform that chemical
storage tank bottom valve might have/
had passed/ leakage, due to this stored
chemical started flowing out of the
storage tank, and lead to a vapour cloud,

Due to some unknown ignition source it
exploded and resulted in subsequent fire.

3 The complaint dated 29/11/23 also sought an
inquiry into the following issues

In this company, during the chemical process,
the residue remaining in the reactor of the old
bench production should be removed from the
reactor before starting the charging for the
purpose of distillation for the production of
the new bench reactor. And due to the residue
remaining in the reactor due to the work of
distillation, it was necessary to pressurize the
reactor more in the process of distillation?
And the residues are not removed from the
reactor.

The system in the place to start a new
batch in reactor, and they are strictly
following the system includes cleaning of
reactor after every batch, time to time
removal of residue after process.

The DCS facility in the place to observe the
all the parameter like batch size,
temperature & pressure, also verified the
parameters and batch size data from the
DCS screen with the help of history to
ensure that there were no deviations in
reactor batch size, temperature and
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Batch size was increased? Also, due to some
reason, the reactor overheated and burst into
flames. And all the issues that this company
had no system/method system to dispose of
the residue left in the reactor during the
process should be investigated in detail. That
is what we demanded

pressure.

Where was the factory safety officer
inspecting the chemical tank manufactured in
this company and the inspection was done by
him only on paper? That is gross negligence in
his duty which should be departmental action
against that factory safety officer and FIR
should be filed against him also. We
demanded.

This point is related to DISH department.

Here was no proper alarm system inside or
outside the company or the alarm was not
sounded. So, there was no system in the
company where the employees inside the
company or the people around outside the
company could escape and save their lives
after hearing the alarm. The lives of
employees and people were deliberately put
at risk. He demanded an investigation.

A large range of emergency siren systems
is provided by the unit & check out it
periodically.

A large quantity of raw materials and pods or
other materials were illegally stored in the
open space in the company in violation of the
rules. It needs to be investigated.

The storage of raw materials and
manufacturing materials in warehouses
with approved valid factory licenses.
(Factory License no-27926)

Environment clearance by the company is in
open violation of EC provisions. Demanded a
thorough investigation of each such issue.

Unit has complied EC conditions.

The factory inspector who last inspected the
said company did not carry out any
verification during his visit to the company. It
is only a formality of the visit and the fact that
the factory inspector along with the company
management has endangered the lives of the
workers and the people of the surrounding
villages, should be humane, a departmental
inquiry and necessary permission should be
registered against the factory inspector.

This point is related to DISH department.

The incident of fire was caused due to gross
negligence of the management of the
company and it was caused by accident

Due to the fire, the polluted smoke spread in
the entire surrounding area and the entire
surrounding environment became polluted

Unit has paid Environment Damage
compensation (EDC) i.e. 50 Lakhs to GPCB.

All the wastewater resulting from water
used for fire-fighting contained foam is
collected in the u/g RCC storage tank. The




696

with smoke and this polluted smoke entered
the breath of the people in the surrounding
area and the accident and injuries caused due
to the negligence of the managers of this
company. The polluting smoke spread by the
fire caused serious permanent damage to the
environment.

Also, due to the negligence of the company
managers, the water used for extinguishing
the fire also became chemical in the company
and without following the rules that the
company managers had to follow for disposing
of that chemical water, the chemical water
was left directly in the rain water drainage line
without any treatment. Information has been
received.

This chemical water released by the operators
of this chemical company has seeped into the
ground in the surrounding areas and caused
serious damage to the environment by
permanently polluting the soil and ground
water.

Also, due to the negligence of the managers of
this chemical company, the accident and fire
caused serious damage to the environment on
the day of the incident

whole plant premises are PCC Paved so
there is no soil contamination of premises.
No wastewater was discharged outside of
the unit premises.

10

0On29/11/2023 at 2.00 AM in the night of this
company, the management of this company
has completely violated the law and
regulations and they have no regard for the
law or law enforcement officers and were
.openly violating the environment

The managers of this chemical company have
caused serious damage to the environment
and ecosystem by spreading serious pollution
in the air, water, soil and ground water in the
vicinity of the company and also causing
serious damage to the health of the people in
the surrounding area and compensation for all
those losses.

It is the full legal responsibility of the
managers of this company to do so and their

act is a criminal act.

The government officials are bound by the

Unit has carried out ambient monitoring
by authorized party and report submitted
to Govt authority.

All the wastewater resulting from water
used for fire-fighting contained foam is
collected in the u/g RCC storage tank. The
whole plant premises are PCC Paved, so
there is no soil contamination premises.
No wastewater was discharged outside of
the premises.

Unit has paid Environment Damage
compensation (EDC) i.e. 50 Lakhs to GPCB.
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legal duty to lodge a valid FIR against the
management of this company.

A legal FIR should be filed against the
managers of this chemical company and a
survey of the damage caused to the
environment, ecology and people should be
done and the recovery should be made from
the company managers and compensation
should be made to the people. It is good that
we have filed against the company managers.
Complained on 29/12/23.

11

Since the construction of this chemical
company is not in accordance with the legal
rules, this incident deserves to be considered
as fabricated and it is also necessary to
prepare a report after legal investigation

This point is not related to GPCB.

12

As the process of production and storage and
transportation in this chemical company is
done illegally and in violation of the rules, this
incident deserves to be believed to have been
committed, it is also necessary to make a legal
.investigation and report

Stores all raw materials and
manufacturing materials in warehouse
and all production have valid license.

13

Investigation as per our complaint has not
been done. Also, no inquiry report has been
submitted by the appointed commission of
inquiry and FIR under IPC section 304/A has
not been filed against the company managers
so that

We present this legal complaint to the
management of this chemical company and
demand that :- Section 7.A(2)(a) and section-
of the Factories Act 1948 against this 92
company and its managers and IPC sec 304A
against all persons responsible including the
Factory Safety Officer. 337,338, 285 286 287.
to take legal action and file FIR 115,427

-GPCB has issued closer direction u/s-
31(A) of the Air Act-1981 dated-
30/11/2023 for the reason stated therein.
Subsequently unit has obtained trial run
revocation  after  compliance  and
verification of closures points on dated-
05/01/2024

14

For action against trading and selling of
BIFENTHRIN ALCOHOL without permission of
GPCB by Aether Industries LTD

Aether industries LTD is doing Business of
BIFENTHRIN ALCOHOL from surat since 2020

Which cannot be traded without the
permission of GPCB and MOEF

And the business being exported by a big
company of valsad, a big company of
ankleshwar and bhiwandi, which is not
allowed by this company

For the manufacturing of Bifenthrin
Alcohol with approved CCA from GPCB.
Product name : Bifenthrin alchol have CAS
no - 76350-90-8

Product Name in consent of GPCB : 2
methyl 3-phenylbenzyl alchol (synonyms
name of Bifenthrin Alchol) have CAS No -
76350 -90-8.

Unit has submitted letter regarding
monopoly of their product name. Unit has
requested that don’t declare their product
name (Copy attached herewith).
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Point wise compliances for issued closure order are as below:

According to DISH authority report dated:
29/11/2023, fire incident occurred on
29/11/2023, @1:50 AM due to leakage of
solvent (i.e. Tetra Hydro Furan, Toluene) &
Water mixer in solvent recovery tank located
at ground floor of plant no. 2 and 26 workers
are injured. Mr. Nayan Jadav (company
representative) informed that, this incident
happened around 1:30 AM & it might be due
to leakage of the gasket of THF (Tetra Hydro
Furan) storage tank capacity 25 KL, THF
leakage create vapour cloud after coming
into contact with the air and took fire after
that converted into blast.

After fire incident unit has stopped
Entire Production activity with
immediate effect. During visit unit is
found in operation with 25 % capacity in
Building No. 3 as per revocation
conditions. Generated waste water due
to firefighting is collected & finally waste
water (106.6 KL) is discharged into the
CETP of GECL & waste water (105.855
KL) is sent at Common MEE of Detox

India Pvt. Ltd., Ankleshwar through
online manifest system.
Generated burnt /partially burnt

material (8.310 MT) due to fire incident

is sent to M/s. RSPL for suitable
treatment. Unit has also disposed
@9.175 MT burnt/partially burnt

material at BEIL-Ankleshwar.

THF (Tetra Hydro Furan) tank is located in
tank farm area where might be this fire/blast
affected plant number 02 machinery like
recovery tank, pipeline and other machinery
which is located opposite tank farm. Both
plant i.e. tank farm and plant number 2 are
affected hence source of fire/blast could not
be verified.

Unit has obtained three months trial run
revocation vide letter no. GPCB/CCA-
SRT-2000(5)/1D-
45359/780488,05/01/2024.

During rescue 07 dead bodies were found
within the affected area.

As per the submitted compensation
details, Total 11 Nos of workers are died
due to incident dated 29/11/2023
(During rescue 07 dead bodies were
found within the affected area & 4
workers were died during the treatment
in Hospital).

Unit has submitted the interim
Environment Damage Compensation
(EDC) of Rs. 50,00,000/- to the Board

Unit has uploaded details of paid
Compensation to all injured workers.

During visit, VOC-398 PPM and NO2 — 0.3
PPM is measured @50 meter away from
incident site. Due to high VOC level other
information could not be verified. Heavy
dense smoke emission occurred at the time
of fire incident and ambient air quality was
very poor.

During visit ambient air quality found
normal.

You shall strictly comply with Condition of
CCAissued by Board

Unit is complying the CCA conditions
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6. You shall strictly comply with DISH Direction | Unit is strictly complying DISH direction

and submit its compliance report and not start production in block No 1 &
2.

7. You shall strictly comply with their | Unit is manufacturing its product within

Undertaking dated 25/12/2023 25 % of total granted permission, details
of last three month production is
attached herewith.

8. You shall strictly comply with any direction | Unit has submitted notarized
passed by Hon’ble NGT in the matter of O.A. | undertaking to the board with assurance
No-718 of 2023 that they will comply with any direction

passed by Hon’ble NGT in the matter of
0O.A. No-718 of 203.

9. You shall carry out and submit the final | Unit has appointed M/s. NEERI to
Environmental damage Assessment report | conduct the study and calculate the EDC
from reputed technical instate i.e. NEERI / lIT | as per CPCB guidelines. Copy of the work

order is enclosed.

10. | You shall carry out only 25% of consented | Unit is manufacturing less than 25%
production in the area / plant permitted by | production during last three month,
DISH authority in their direction dated | month wise production details attached
22/12/2023 herewith.

Unit has valid CCA AWH-118971 up to 06/04/2028. During visit unit is found in operation with 25 %
capacity in Building No. 3 as per revocation conditions. Waste water generation is A) Dilute stream
w/w, is sent to CETP- GECL after primary treatment followed by SBT (B) Concentrated/High COD
stream w/w, is sent to In house MEE & MVR with stripper and ATFD or sent to common MEE of Detxo
India Pvt. Ltd or MEPPL, C) Low COD stream w/w, after treatment in the separate primary ETP & it is
feed in to R.O. Plant. R.O. permeate is reused while RO reject w/w is sent to in house MEE and MVR
or sent to common MEE of Detxo India Pvt. Ltd or MEPPL D). From Boiler/cooling blow down, is
directly reused in washing & scrubber. Generated effluent is segregated as low COD (dilute) stream
and high COD (concentrated) stream. Dilute stream wastewater is treated in primary treatment
followed by SBT (Soil Bio Technology) treatment and treated effluent is sent to CETP of GECL, Sachin
for further treatment through designated tanker. During visit provided ETP units are observed in
operation. One treated waste water sample is collected from storage / holding tank (dilute stream),
details are as per data sheet. Concentrated stream w/w is given primary treatment and fed into In
house MEE & MVR with stripper and ATFD or sent to common MEE of Detxo India Pvt. Ltd or MEPPL.
Unit has provided in house MEE (capacity 3 KL/hour — 3 calendria) and MVR with solvent stripper and
ATFD. During inspection provided solvent stripper, MEE, MVR & ATFD are found in operation.

Unit has provided boilers 12 TPH and total five TFH (old two capacity 400 U, new two 600 U and one
1000 U). Natural gas is used as fuel. During visit all TFH-600 U (2 Nos) & 12 TPH boiler are found in
operation & 4 TPH Boiler is removed and steam is acquired from common steam house located in the
GIDC estate. Unit has provided two stage water scrubber followed by alkali scrubber as APCM,
attached to Reactor (3-nos, separate set with each vessel as APCM). During visit one processes gas
stack sample is collected (for HCL gas) from vent attached to MEP plant through water + alkali
scrubber as an APCM, details are as per data sheet.

During visit Stock of hazardous waste details are as: ETP sludge-@ 20.49 MT, MEE salt @13.87 MT,
Discarded drums - 56 Nos, distillation residue-@ 12.3 MT found stored at separate storage area.



ATQure - 7
""‘ GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,

—_\
‘\"; GANDHINAGAR - 382010,
GPCB (T) 079-23232152

BY RPAD

REVOCATION OF CLOSURE ORDER ISSUED UNDER SECTICN 31-A OF THE AIR
{(PREVENTION AND CONTROL. OF POLLUTION) ACT-1981. [HERE IN AFTER
REFERRED TO AS THE “AIR ACT”| AS AMENDED FROM TIME TO TIME.

WHEREAS you are having an industrial plant namely M/s. Acther Industries Ltd. located at Plot No.
8203, GIDC Sachin - 394230, Tal: Chorasi, Dist: Surat.

AND WHEREAS the Gujarat Pollution Control Board has granted Consolidated Consent and
Authorization (CC & A) under the provisions of the Environmental Acts/Rules by its Consent Order
No. AWH- 118971& W-126157 which is valid up to 06/04/2028.

AND WHEREAS closure direction was issued under Section 31-A of the Air (Prevention and Control
of Pollution) Act, 1981, as amended from time to time vide letter No: GPCB/CCA-SR'T-2000(5Y1D-
45359/759643, dated 30/11/2023, :

AND WHEREAS, during the inspection of your industrial plant on 26/12/2023 under Scction-24 of
the Air Act by the authorized officer of the Board, and observed that:

I. After fire incident unit has stopped entire production activity with immediate effect.

2. During inspection no any production activity is observed within the premiscs &
visibly ambient air quality is found normal during visit.

3. Generated wastewater duc to fire fighting is collected & finally wastewater (106.6
KI.) is discharged into the CETP of GECL & wastcwater (105.855 KL} is sent at
Common MEE of Detox India Pvt. L.td., Ankleshwar for the trcatment through online
manifest system.

4. Unit has obtained the revocation letter from the Director Industrial Safcty And Health
(DISID, Surat Region to restart the operation of the Plant No. 4, 5 & 6 which arc
placed in Building No. 3 and corresponding utility building. admin building.
warchouse, DCS & MCC Panel building, ETP, ETP Tank Farm, LEO Storage Tank
Farm, 1B Storage Tank Farm and all green coloured arca shown in submitied site lay
out plan vide letter no. DISH/ G-Akasmat/40(2)/file 127/2023/723, dated 22/12/2023.

5. As per the submitted details by industry, Total 10 Nos. of workers are dicd duc to
incident dated 29/11/2023 (During rescue 07 dead bodies were found within the
affccted arca & 3 workers were died during the treatinent in Hospital) & other 24 nos
of workers arc injured and admitted to hospital, As on today, out of them 17 Nos has
been discharged from the hospital & remaining 7 Nos are recetving treatment at the
hospital.

6. Unit has submitted details of paid compensation to all injured workers during the
accident. . '

7. Unit has submitted the Safcty Audit Report / HAZOP study report to the Department.

M/s. Acther Industries Ltd. (ID: 45359) Page 1 of 2

\ . . . M'ﬂ \
Clean Gujarat Green Gujarat ’8‘*—
- Website : https://gpcb.gujarat.gov.in
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AND WHEREAS you have submitted notarized undertaking for compliance assurance of closure
direction on 25/12/2023 along with assurance to comply with the any directions given by the Hon’bie
NGT in the matter of O.A. No. 718 of 2023.

AND WIIEREAS you have submitted the Bank Guarantee (BG No: 0052NDLG0022524) of Rs.
2.50,000/- of ICICI Bank, valid up to 31/12/2024 for compliancc assurance.

AND WIIEREAS you have paid the 100% interim EDC amount of Rs. 50 Lakhs dated:01/12/2023
(Transaction ID-YICO2159087332) as imposed in closure dircction.

Under the circumstances, I, Dr. S. N. Agravat (Unit Head, Surat), Gujarat Pollution Control Board
as directed revoke the closure order issued vide letter No. GPCB/CCA-SRT-2000(5)1D-
45359/759643 dated 30/11/2023 for the three months with following conditions:

1)
2)
3)
4)

5)

6)

You shall strictly comply with condition of CCA issucd by Board.

You shall strictly comply with DISH Direction and submit it’s compliance report.

You shall strictly comply with their undertaking dated: 25/12/2023.

You shall strictly comply with any direction passed by Hon’ble NGT in the matter of
O.A. No. 718 of 2023.

You shall carry out and submit final environment damage assessment report from reputed
technical institute i.c. NEERVIIT.

You shall carry out only 25% of consented production in the area/plant permitted
by DISH authority in their direction dated: 22/12/2023.

This order is issued afier approval of competent authority.

For and on behalf of
Gujarat Pollution Control Board,

NQ: GPCB/CCA-SRT-2000(5)/ID: 45359/

Iss to:

/s. Acther Industries Ltd.
Plot No. 8203, GIDC Sachin - 394230,
Tal: Chorasi, Dist: Surat.

M/s. Aether Industrics Ltd, (ID: 45359) Page 2 of 2




13/05/2024, 19:06 AnneXU re = ? Q pcb-sura@gujarat.gov.in
Detailed visited report of M/s Aet eb?gdustries Ltd., (PCB ID: 45359).

Mon 13-05-2024 07:00 PM

To:Unit Head Surat (GoG-GPCB Dept.) <uh-gpcb-sura@gujarat.gov.in>; Next to Unit Head Surat (GoG-GPCB Dept.) <nuh-gpcb-
sura@guijarat.gov.in>; gpcbuh22@gmail.com <gpcbuh22@gmail.com>;

@ 1 attachments (225 KB)

Aether Industries Limited, (GPCB ID- 45359).pdf;

Respected sir,
This unit is visited with reference H.O. reference. Detailed IR attached in PDF file.

Thanking You,

(Dr Jignasa Oza)

Regional Officer,

Gujarat Pollution Control Board
Plot No: 11 - 12/2, 3

GIDC PANDESARA,

SURAT-394221

Phone: (0261) 2891696,

E-mail ; ro-gpcb-sura@gujarat.gov.in

https://webmail.gujarat.gov.in/owa/#path=/mail

m



703

M/s Aether Industries Ltd., (PCB ID: 45359)\

Inspection Report

Unit is visited along with B. A. Lad (APE) reference H.O. reference. Unit is engaged in
manufacturing of products as per group nos A-M - 475MT/Month. (as per list uploaded in
XGN). Unit has valid CCA AWH-118971 up to 06/04/2028. Unit has obtained 3-month trail
revocation no: GPCB/CCA-SRT-2000(5)/ID:45359, 780488 dated: 05/01/2024. Unit has
submitted request letter to the board for the starting of production activity as per Sr. No-2 and
3 Plant with 75% of total production activity. During visit unit is found in operation with 25 %
capacity in Building No. 3 as per revocation conditions.

Source of water supply is Sachin Notified Area Authority. Waste water generation is 1. Dilute
stream w/w is sent to CETP- GECL after primary treatment followed by SBT 2.
Concentrated/High COD stream w/w is treated in house MEE & MVR with stripper and ATFD
or sent to common MEE of Detxo India Pvt. Ltd or MEPPL 3. Low COD stream w/w, after
treatment in the separate primary ETP & it is feed in to R.O. Plant. R.O. permeate is reused
while RO reject w/w is sent to in house MEE and MVR or sent to common MEE of Detxo
India Pvt. Ltd or MEPPL, 4. From Boiler/cooling blow down, is directly reused in washing &
scrubber. Generated effluent is segregated as low COD (dilute) stream and high COD
(concentrated) stream. Dilute stream wastewater is treated in primary treatment followed by
SBT (Soil Bio Technology) treatment and treated effluent is sent to CETP of GECL, Sachin for
further treatment through designated tanker. During visit provided ETP units are observed in
operation. One treated waste water sample is collected from storage / holding tank (dilute
stream), details are as per data sheet. Concentrated stream w/w is given primary treatment and
fed into In house MEE & MVR with stripper and ATFD or sent to common MEE of Detxo
India Pvt. Ltd or MEPPL. Unit has provided in house MEE (capacity 3 KL/hour — 3 calendria)
and MVR with solvent stripper and ATFD. During inspection provided solvent stripper, MEE,
MVR & ATFD are found in operation.

Unit has provided boilers 12 TPH and total five TFH (old two capacity 400 U, new two 600 U
and one 1000 U). Natural gas is used as fuel. During visit all TFH-600 U (2 Nos) & 12 TPH
boiler are found in operation & 4 TPH Boiler is removed and steam is acquired from common
steam house located in the GIDC estate. Unit has provided two stage water scrubber followed
by alkali scrubber as APCM, attached to Reactor (3-nos, separate set with each vessel as
APCM). During visit one processes gas stack sample is collected (for HCL gas) from vent
attached to MEP plant through water + alkali scrubber as an APCM, details are as per data
sheet.

During visit Stock of hazardous waste details are as: ETP sludge-@ 5.0 MT, MEE salt @6.5
MT, Discarded drums — 28 Nos, distillation residue-@ 5.0 MT found stored at separate storage
area. Unit has disposed @ 14.925 MT MEE salt to BEIL Infrastructure Ltd. Dahej vide manifest
no. 2526437 date: 09/05/2024. Unit has disposed @ 8.960 MT Distillation residue to RSPL,
Ankleshwar vide manifest no. 2506504 date: 29/04/2024. A written instruction is given to the
unit during visit which may please be referred.
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Unit has received following permission from the DISH:

Sr. | Revocation letter received from DISH Revocation received with permission
No. to restart operation of

Letter No. Date
1 DISH Letter no. 7468/2023 22/12/2023 Plant No. 4, 5 & 6 which are placed in

Building No. 3 and corresponding utility
building, admin building' warehouse'
DCS & MCC Panel building, ETP, ETP
Tank Farm, EO Storage Tank Farm, 1B
Storage Tank Farm and all green-

coloured area shown in submitted site

lay out plan.
2 DISH Letter no. 2484/2024 08/04/2024 Plant No. 3 and Underground Tank Area.
3 DISH Letter no. 3119/2024 13/05/2024 Plant No. 1 and above ground storage
tank area.
-Sd- -Sd-
B.A. Lad C. C. Hadia

(APE) (SSA)
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Annexure - 9

Environmental Damage Cost Assessment Due
to Pollution Caused on Account of Fire
Incident on 29/11/2023 at M/s Aether Industries
Ltd., Sachin, Surat, Gujarat

Sponsor
Aether Industries Ltd., Surat, Gujarat

Prepared by NEERI

CSIR-National Environmental Engineering Research
Institute (CSIR-NEERI), Nagpur - 440 020 (INDIA)

March 2024
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FOREWORD

In order to restore the environment, protect ecosystems, and ensure the welfare
of the receptor population, environmental damage by the industries or clusters of
enterprises must be economically valued.

A fire accident occurred in the plant of Aether Industries Ltd., Sachin, Surat,
Gujarat on November 29, 2023 at 1:50 AM. According to DISH authority report, the
fire occurred due to leakages of solvents such as Tetra Hydro Furan (THF), Toluene
and water mixer in solvent recovery tank located at ground floor of Plant No. 2. As per
the directions from the regulatory agency, the industry officials approached CSIR-
National Environmental Engineering Research Institute (CSIR-NEERI) to carry out the
task of environmental damage cost assessment due to the release of harmful

pollutants into the environment as a result of fire accident.

The report details the methodology and work done on estimation of

environmental damage cost. The cooperation rendered by all concerned is gratefully

acknowledged.
March, 2024 DIRECTOR
Nagpur

Environmental Damage Cost Assessment of Fire Accident at Aether Industries Ltd.
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Environmental Damage Cost Assessment Due to Pollution
Caused on Account of Fire incident on 29/11/2023 at
M/s Aether Industries Ltd., Sachin, Surat, Gujarat

1. Introduction

M/s Aether Industries Ltd., Sachin, Dist.-Surat, Gujarat has an industrial plant located
at Plot No. 8203, Sachin - 394230, Taluka-Chorasi, Dist.-Surat, Gujarat. On November
29, 2023 at 1:50 AM, fire occurred in the plant of Aether Industries Ltd. According to
DISH authority report, the fire occurred due to leakages of solvents such as Tetra
Hydro Furan (THF), Toluene and water mixer in solvent recovery tank located at
ground floor of Plant No. 2. As a result, 26 workers were injured and 7 persons were
found dead. Out of 26 injured workers, 22 number of workers were discharged, 4 more
workers however died during the treatment. Heavy dense smoke occurred during the
time of the fire accident. The cause of fire and blast is mentioned as the creation of
vapour cloud as a result of THF leakage that led to fire followed by the blast. THF tank
is located in tank farm area, whereas Plant No. 2 where machinery like recovery tank,

pipeline etc. is located opposite to tank farm.

GPCB officials made a visit to the plant after the fire accident on November 30, 2023
at 10.45 AM. The samples of the contaminated water /wastewater generated from fire-
fighting activity were collected by GPCB. Ambient air quality was monitored and
documented. During the visit, VOC level of 398 ppm and NO2 of 0.3 ppm was observed
at a location 50 meter away from the incident site. Closure directions under Section
31 (A) of the Air Prevention and Control of Pollution Act, 1981 were issued to the
plants. An interim environmental damage compensation of Rs. 50,00,000/- (Rupees
Fifty Lakhs) was imposed by Gujarat Pollution Control Board. The unit was asked not
to carry out any production activity without prior permission of GPCB. However, the
Aether Industry Ltd. represented/requested on November 30, 2023 on few issues, one
of those is on carrying out the environmental damage cost assessment as per the
guidelines of CPCB/ Hon’ble NGT.
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Accordingly, the industry officials approached CSIR-NEERI to carry out the task of
environmental damage cost assessment due to the release of harmful pollutants into

the environment as a result of fire accident.

2. Methodology

An environmental damage cost assessment (EDCA) of the fire accident is proposed
to be carried out considering the damage to the environment by the release of harmful
chemicals in to the Air, Water and Soil media. CPCB Guideline document (Central
Pollution Control Board - Ministry of Environment, Forest and Climate Change 2022)
is followed for computing the EDCA. Stoichiometry analysis and box model are
considered for taking into account the damages due to air pollution. For water
pollution, the wastewater discharge along with the water quality in terms of physico-
chemical characteristics is considered. The below section gives the details of pollution

load estimation due to release of harmful pollutants owing to the accident.

3. Air Environment

The location map of the industry is given in Fig. 1. As informed, the following chemicals

were involved during the accident (Table 1):

Table la. Quantity of chemicals involved during the accident.

S. Equipment Capacity | Chemical Quantity Leaked
No. (KL) handled before the | quantity in
incident the accident
1 THF + Toluene + 15 THF + Toluene+ | 12000 Kg 10000 Kg
Water Mixture Tank Water
2 Pure THF Tank 25 THF 15599 Kg | 12000 Kg
3 Distillation Reactor 10 THF + Toluene+ | 7000 Kg 0 Kg
Product

It was revealed by the industry authority that during the time of the accident, a mix of
THF:Toluene:Water in Mixture Tank was in ratio of 65%:30%:5%. The total quantity
leaked during the fire accident for THF and Toluene is therefore given as given in
Table 1b.
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Table 1b. Leaked quantity of chemicals during the accident.

S. Equipment Leaked quantity in
No. the accident (Kg)
1 THF 18500

2 Toluene 3000

Ambient air quality (AAQ) monitoring was carried out by GPCB after the fire accident
on November 30, 2023 at the following places:

Site 1 - Near Boiler House

Site 2 — Near Main Gate

The details of the AAQ results are provided via email and are reproduced here in Table

2 for the sake of continuity.

Table 2. Ambient air quality on 30/11/2023 near Boiler house and Main gate.

S. | Parameter Unit | Boiler | Main | Limit" | Method of Measurement
No. house | gate
1 Lead (Pb) ug/m3 | 0.68 0.38 1 | CPCB guidelines for AAQM
(Vol 1, NAAQMS/36/2012-13)
2 B(a)P ng/m?3 ND ND 1 Same as above
3 Arsenic (As) ng/m?3 ND ND 6 | Same as above
4 Nickel (Ni) ng/m?3 8.6 6.4 20 | Same as above
5 Carbon mg/m3| 1.8 1.4 4 | Same as above
monoxide (CO)
6 Benzene ug/m3 | ND ND 5 |1S5182(Part1l)
(CeHe)
7 Ammonia ug/m3 | 42.9 26.4 | 400 | CPCB guidelines for AAQM
(NHa) (Vol 1, NAAQMS/36/2012-13)
8 Sulphur ug/m3 | 46.2 38.4 80 | 1S5182 (Part2)
dioxide (SO2)
9 Nitrogen oxide | pg/m3 | 49.2 52.6 80 |1S5182 (Part6)
(NOX)
10 | Ozone (O3) ug/md | 26.1 21.6 180 | 1S5182 (Part9)
11 | Toluene mg/m3| 1.08 | 0.594 | 377% | SOP/INS/UN/161
12 | Tetra Hydro mg/m3| 0.108 | 0.028 | 599% | SOP/INS/UN/161
Furan (THF)

"As per National Ambient Air Quality Standards; # As per Factory Act rules, 1948
Sampling duration — 1 hr (as per the information provided by the industry), ND-Not
detectable.

It can be seen that all the pollutants are below the respective CPCB standard. One
argument may be that the lower pollutant concentrations the day after the event could

be the result of dilution and dispersion. It is however to be noted that during the visit
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of GPCB authorities on November 30, 2023, extremely high VOC levels of 398 ppm
were observed at a distance of 50 meters. This shows that there were VOC leaks

during the mishap, which must be taken into account while computing EDCA.

’Aether Industries Limited

Fig. 1. Location map of Aether Industry Ltd.

EDCA is carried out considering the resultant emissions of above chemicals such as
THF, Toluene, VOC and NOx into the environment. EDCA for Air environment is
carried out considering two approaches;

1. Stoichiometry analysis is carried out to understand the possible air pollutant’s
emissions from the combustion reaction.

2. Since VOC leakages are ascertained, a box model is assumed to estimate the
VOC pollution load, which is further used for damage cost estimation. Further,
since NOx was also measured and observed to be substantially high, pollution load
for NOx is also considered for damage cost estimation. Next sections 2.1.1 and
2.1.2 shall describe both the approaches.

3.1. Air Environment: Part | - Stoichiometry Analysis

Stoichiometry analysis is carried out to estimate the nature and type of pollutants
released from the combustion of chemicals used in the industry. The pollutants
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considered in the stoichiometry analysis primarily are carbon monoxide (CO), carbon
dioxide (CO2). The secondary pollutants are not considered due to the complexity of
involved chemical reactions. The details of pollutants released into the atmosphere
after the chemical reaction of chemicals with oxygen is given in Table 3.

Table 3. Pollutants released into the atmosphere after
chemical reaction with oxygen.

Chemicals | Chemical Pollutants References
formula | emitted after
combustion
Tetra Hydro C4HsO CO, CO2 e https://fscimage.fishersci.com/msd
Furan (THF) s/23011.htm
Toluene C7Hs or CO, CO2 e https://www.pcs.com.sg/wp-
CesHsCH3 content/uploads/2020/10/PCS950

05 Toluene-SDS Rev4.pdf

o https://beta-
static.fishersci.com/content/dam/fi
shersci/en_US/documents/progra
ms/education/regulatory-
documents/sds/chemicals/chemica
Is-t/S25611.pdf

The stoichiometry equation is given for both THF and Toluene in Equation (1) and (2).
2C4HgO + 110, —» 0CO + 8CO2 + 8H.O  ----- (1) For THF

2C7Hg + 150, —» 6CO + 8CO; + 8H.O  ----- 2 For Toluene

The emission estimates of the pollutants are computed using the quantity released

into the atmosphere. The estimated pollution load is given in Table 4.

Table 4. Air pollution load due to burning of chemicals.

No. Chemical Formula Quantity  CO2 CcO
(Kg) (Kg) (Kg)
1 THF C4HsO 18500 45163.5 -
2 Toluene C7Hs 1433 5474.3 2613.1
Total 50637.8 2613.1

As can be seen from Table 4, burning of THF results mainly into CO2 whereas Toluene
combustion releases CO and CO:2 emissions, which is taken into account while

computing EDCA.
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3.2. Air Environment: Part Il - VOC Leakages

It is worth mentioning that consideration of stoichiometric combustion of chemicals

involved considered only primary pollutants. As already mentioned above, GPCB

officials during their visit on November 30, 2023 observed considerably high values of

VOCs (398 ppm) and NOx (0.3 ppm). The following details and presumptions are

taken into account while estimating the VOC leakages:

e Since the GPCB officials observed high VOC level at a distance of 50m and

could not visit inside the premises, it is assumed that the impact area is 50m x

50m. The influence, however, might be felt throughout a wider land region,

which is not taken into account because there is no information or evidence.

e A box modelis considered to compute the pollution load. Assuming the uniform

distribution of pollutants in a box, an area of 2500 m? is considered as an impact

area.

e The average mixing height is computed using NOAA HYSPLIT model (Draxler,

1998) for the study area on November 30, 2023 is given below:

Hrs Mixing Height, m
0 49.7
3 226
6 1057
9 1452
12 159
15 118
18 163
24 119

e The model provides the estimation of mixing height at 3 hourly intervals. It is

implausible to assume that the 398 ppm pollutant concentration level recorded

during the measurement period occupied the entire mixing height.

Consequently, it is assumed that this high VOC level is present at an average

mixing height of 418 meters during the day.

e Volume of atmosphere, which occupies all the emissions can be considered as
50 m x 50 m x 418 m (1044906 m3). The total VOC load in this atmospheric

volume is 1567.23 kg.
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Ideally excess load needs to be computed for environmental damage cost
estimation of a pollutant, which is however not considered due to non-
availability of VOC standards.

The load of 1567.23 kg is therefore subtracted from Toluene load computed
through Stoichiometry, which comes out to be 1433 Kg.

Further, GPCB officials also observed high NOx concentration as 0.3 ppm at a
distance of 50m from the accident site. Considering the standard of 80 pg/m?3,
as specified by CPCB for 24-hour duration, the excess NOx concentration is
484.54 pug/ms.

The total NOx load for an area of 2500 m? is 0.51 Kg.

Environmental Damages due to Release of Air Pollutants

To monetize the impacts due to release of harmful chemicals into the environment

causing the emissions of pollutants, benefit transfer method or value transfer method

is applied. The pollutants released in to the media are assigned the cost per pollutant

damage. The method can be applied in the cases where the externalities are not

available and conducting the separate study for its evaluation is time consuming and

resource constraints also exist. The damage cost is available for European countries
for the year 2015, published in 2017. The exchange rate of 1 Euro = Rs. 71.1956 for

the year 2015 is considered (https://www.ecb.europa.eu/stats/policy _and exchange

rates/euro reference exchange rates/html/eurofxref-graph-inr.en.html). The cost is

projected for 2023 using inflation rate for India (https://data.worldbank.org/indicator/
FP.CPI.TOTL.ZG?locations=IN) as given in Table 5a.

Table 5a. Inflation rates for India.

Year Inflation rate

2016 4.95%
2017 3.33%
2018 3.94%
2019 3.73%
2020 6.62%
2021 5.13%
2022 6.70%

2023 5.46%*

Source: https://data.worldbank.org/indicator/FP.CPI.TOTL.ZG?locations=IN
*https://www.statista.com/statistics/271322/inflation-rate-in-india/
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For the Stoichiometry computations for pollution load estimation i.e. Part | of Air
environment damage cost estimation, the environmental prices per pollutant damage

are given in Table 5b.

The damage cost to take into account the VOC and NOx emissions is computed using
the box model. The details are given as below:

e The total VOC load in this atmospheric volume is 1567.23 kg.

e Ideally excess load needs to be computed for environmental damage cost
estimation of a pollutant, which is however not considered due to non-
availability of VOC standards.

e The load of 1567.23 kg is therefore subtracted from Toluene load computed
through Stoichiometry, which comes out to be 1433 Kg.

e Further, GPCB officials also observed high NOx concentration as 0.3 ppm at a
distance of 50m from the accident site. Considering the standard of 80 pug/m?,
as specified by CPCB for 24-hour duration, the excess NOx concentration is
484.54 pug/ms.

e The total NOx load for an area of 2500 m? is 0.51 Kg. The details are given in
Table 5c.

Table 5b. Air Environment: Part | -Damage cost assessment using stoichiometry.

S. No. Pollutants Environmental Pollutant  Total Damage
Cost (Euro/kg) Load (Kg) (Rs.)
1 COz2 13.6 50637.8 691160
2 CO 8.6 2613.1 22359.9
Total Damage Cost 713519.9

Conversion rate 1 Euro = Rs. 71.1956 (in 2015)*
*Delft (2023); *https://www.ecb.europa.eu/stats/policy and _exchange rates/euro
reference _exchange rates/html/eurofxref-graph-inr.en.html

Table 5c. Air Environment: Part Il -Damage cost assessment using a box model.

S. No. Parameter Total load in Environment Price Damage
excess (Kg) Euro/Kg* Rs./Kg* Cost (Rs.)
1 VOC 1567.23 2.73 286.6 449215.84

2 NO:2 0.51 20.8 2183.9 1105.69
Total Damage Cost 450321.53

*in 2015, * in 2023 (computed using the method described in first para of section 2.1.3)
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The total environmental damage cost due to air pollution caused by the fire explosion
in the industry is Rs. 1163850.9.

4.

Soil Environment

During the visit, it was observed that wastewater was not discharged into the soil.

EDCA exercise is therefore not carried out for soil environment.

5.

Water Environment

To determine the external costs of chemicals released into the water bodies as a result

of a fire accident, the impacts can be evaluated by tracking the pollutant’s discharge

or contamination in the media (water) or the receptor where the damages are

anticipated and economically evaluating the damages through the identified impacts.

The major damage to water media occurs while using the water for firefighting. The

details of the firefighting during the incident are given below:

To control the fire, underground storage tank fire water was used. The water
consumption from the fire water underground tank was 194 KL.

Fire tender utilized their inbuilt storage tank to the extent of 20 KL. Any external
water tanker for firefighting was not required.

The total water consumption during firefighting was therefore 214 KL.

The wastewater due to firefighting was disposed to CETP globe and detox
CETP, the total quantity of which on December 1-2, 2023 was 106.6 KL and
105.855 KL, respectively.

Generated wastewater during fire extinguishing was contained inside the
premises of the plant.

Samples of the wastewater were collected from the collection tank of ETP for
water quality analysis.

Physico-chemical analysis of water sample was carried out in terms of
parameters such as Total dissolved Solids (TDS), Chemical Oxygen Demand
(COD), Phenolic compounds and Ammonical Nitrogen as is given in Table 6.
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(Collected on 29/11/2023 and 01/12/2023 from collection tank of ETP)

S.No

Parameter

Unit

Method

Range

Result Std*

Temperature

°C

IS: 3025 (Part
9) -1984,
2006

0-80 °C

29 -

pH

4500 H+B
APHA
Standard
Methods 23rd
ed., 2017

1-14

7.25 -

Total Dissolved
Solids

mg/I

Gravimetric
Method (2540
C APHA
Standard
Method)

10-200000 mg/I

32452 2100

Ammonical
Nitrogen

mg/I

Titrimetric
Method (4500
NHs B&C
APHA
Standard
Method)

1-2000 mg/l

196 50

Chemical Oxygen
Demand

mg/l

APHA (23
ed.) — 5220 B
Open Reflux
Method

5-50000 mg/l

4408 250

Phenolic
Compounds

mg/I

4 Amino
Antipyrene
Method W/O
Chloroform
Extra

0.-50 mg/I

1.89 1

BOD

mg/I

3-Day BOD
Test (IS :
3025 (Part
44), 1993

5-50000 mg/|

1470 30

* Surface water quality criteria for different uses (specified by CPCB, 1979 and the Bureau
of Indian Standards, 1982. Red color indicates the pollutant concentration exceeds the
respective standard.

It can be seen from Table 6 that water quality at the ETP collection tank is highly

polluted in terms of TDS, COD, BOD and other parameters. The chemicals lost during

the accident are highly flammable and it was assumed that most of these chemicals

would have been burnt during the fire. However, runoff of firefighting water sample

collected at the tank reveals that the wastewater has significant concentration of

organics in addition to various other monitored parameters. As evident, the

exceedance of pollutants due to the fire extinguishing activity cannot be ruled out. The

ETP although shall provide the water treatment for a significant quantity, the remaining

untreated water pose a serious risk to the environment. Water may even percolate to

the soil which may cause land degradation and may also contaminate groundwater.

The industrial data sheet with reference to accidental release measures for THF (EC
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No. 1907/2006 (REACH)), advocates to keep it away from drains, surface and ground
water and retain contaminated washing water and dispose of it. Industry therefore
should take appropriate steps so as not to cause damage to the nearby soil and water
resources. The damage caused and the level of impact due to organic pollutant
released is evaluated in monetary terms. The total compensation towards
environmental damage due to the discharge of fire-fighting water contaminated with
hazardous chemicals (approx. quantity 214 KL, COD 4408 mg/L and BOD 1470 mg/L)
is calculated in Table 7.

5.1. Environmental Damages due to Contamination of Water
Quality

The following points for the computation of environmental externality due to impact of

fire accident on water quality were considered:

1. Only BOD and COD are considered for calculation purpose since metal
concentrations are not available.

2. The excess concentration to CPCB threshold limit is subjected to computation.

3. For considering the total water discharge load, water consumption figures as
provided by plant authorities are considered.

4. Fire water consumption from the fire water underground storage tank was
194KL.

5. Fire tender utilized their inbuilt storage tank to the extent of 20 KL. Any external
water tanker for firefighting was not required. Total Water Consumption During
Fire Fighting was therefore 214 KL.

6. Out of the above quantity, fire waste water disposal to CETP Globe was 106.6
KL and Fire waste water disposal to detox CETP was 105.855 KL.

7. The environmental prices are considered from Hernandez-Sanch et al. (2010)
for COD and BOD as 0.098 and 0.033 Euro/kg, which were estimated for 2004.

8. The environmental prices are inflated to 2023 and converted into Indian
currency as Rs. 29.90 and Rs. 10.07/K for COD and BOD, respectively.

9. The damage cost due to water pollution is given in Table 7.

10.The damage cost for COD and BOD is computed as Rs. 26608 and Rs. 3103

respectively. The total damage cost for the water component is Rs. 29711.
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Table 7. Damage cost due to water pollution.

S.No | Parameter | Conc. | Std* | Excess | Excess | Environmental | Damage
as X as Conc. | Conc. Price* Cost
(mg/l) | Xo X-Xo (Kg) (Rs.)
(mg/l)
1 COD 4408 | 250 4158 889.8 0.098 ~ 29.90 26608
2 BOD 1470 30 1440 308.2 0.033 ~ 10.07 3103

*(Euro/Kg in 2004 ~ Rs./Kg in 2023)

6. Total Environmental Damage Cost Due to Air and Water Pollution

The total environmental damage cost due to air and water component is given in Table
8. The total damage cost is computed to be Rs.1193561.7 i.e. Rs. 11.94 lakhs.

Table 8. Total environmental damage cost.

S. No. Parameter Damage Cost (Rs.)
1 Air (Part 1) 713529.4
2 Air (Part II) 450321.5
3 Water 29710.8
Total 1193561.7
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